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LEGISLATIVE ASSEMBLY 
Wednesday, 23rd January, 1946 

The Assembly met in the Assembly Chamber of the Council Bouse at Eleven 
of the Clock, Mr. Chairman (Sir Cowasjee Jehangir) in the Chair. , 

M:BMBERS SWORN: 
Nawab Siddique Ali Khan, M.L.A. (Central Provinces and Barar: 

Muhammadan) ; 
Mr. T. Chapman-Mortimer, M.L.A. (Nominated Non-Officnal); 
Seth Yusuf Abdoola Haroon, M.L.A. (Sind: Muhammada.n Rural). 

STATEMENT LAID ON THE TABLE 
OBJECTS ON WUICH AVIATION SHARE OF PETROL TAX FUND WAS EXPENDBD 

Sir Gurunath Bewoor (Secretary, Posts and Air Department): Sir, I lay on 
the table a statement showing the objects on which the Aviation share of the 
Petrol Tax Fund was expended during 1944-45: 

OBJBOTII 

(i) CLUBB 

Exl'miDITOBIl 
(Rupees) 

Grants-in-aid to Flying Clubs in India 77.0611 
• Financial Aaaistance to Indian Glidiug AsIooiation 3,000 

(ii) EXPERD!ENTAL 
Aj,roraJe 
Operation and maintenanoe of the Wind Tunnel at the Indian 

:rn.titute of Boienoe, Bangalore for oarrying on oertain tene on 
airoraft 4.,776 

Mi8ceUa_s Items 21 'I 

ToW 86.0151 

MOTIONS FOR ADJOURNMENT 
lIr. Oil.&irma.n: Now we come to adjattrnment motions again. There is a 

motion in the name of Sardar Manga! Singh about the Bretton Woods Agree-
merUi, which is barred. 

EXPENDITURE ON BRITISH PARLIAMENTARY DBLBGATION TO INDIA 

JIr. Oha1rmAn: The next one also comes from Sardar MangalSingh ahou. 
the "willingness of the Government of IndiA. to foot the bill of the British 
Parliamentary Delegation to India". 

\fhat are the facts? Will anv Honourable Member of the Government tell 
us the facts? • 

The Honourable Sir Archibald Rowlands (Finance M~ er : The answer to 
that is that it is incorrect. Hi!} Majesty's Government are paying all the 
expenses of the Delegation. All that the Government of India is doing is 
providing them with some office facilities and an officer to conduct them OD 
their tours. . 

IIr. Ohairman: As the facts are incorrect I rule it out of order. 

Mr. OhairmaD.: Then there is one about Bretton Woods again, from Mr. 
Manu Subedar. It is out of order-it is covered by previous rulings. 

( 121 ) A. 



122 LBOISLATIVE A88BMIlLy [231\0 JAN. 1946 
INACTION, Te DELETION OF SECTIONS 111 TO 121 OF GOVERNMENT OF INDIA ACT 

111'. OhalrmaD.: Then we come to Mr. Manu Subedar's adjournment motion 
to censure "the failure of Government to- make any progress in regard to the 
deletion from the Government of India. Aot of sections 111 to 121 (both inclu-
sive) in spite of the overwhelming opinion in aU sections of the popula.tion on 
this subject passed by the House on 4th April 1945". 

This involves legislation which Cannot take place in this House and therefore 
under the rules cannot be discussed, as stated in ruling No:- 43 of the Selec-
tion of Rulings. (Mr. Manu Subedar rose to speak.) I am not giving a ruling 
till I hear the Honourable Member. The ruling says that the Government of 
India is not competent to legisla.te; under the rules therefore it cannot be 
discussed on an adjournment motion. Again there cannot be any urgency, as 
defined by rulings, when this Honourable House discussed this ~ t on at 
great length, and the Honourable Member, 'Mr. Manu Subedar, took a very 
prominent part in that discussion in the last session of this-Assembly. Under 
these circumstances I cannot see how it is in order, but I am quite prepared 
to bear the Honourable Member, Mr. Manu ed~  if he oan put forward 
anything else. 

111'. Kulu Sllbedar (Indian Merchants' Chamber and Bureau: Indian Com-
merce): Sir, when this resolution was introduced in the 'last session, it was 
held iR order. All that we were making was a recommendation to the Govern-
ment of India to take steps to get these sections deleted. I agree that these 
sections could not be deleted and no legislation on the subject can be passed, 
by this House: the legislation on this subject can only come ~ arl a ent  
but it is for this Government to take such steps, WIthin their limited scope, 

-as they can; and the Government of India accepted the resolution and promised 
to take certain steps and the further promised that they 
will report what steps they have taken, what cOllversations took place 
with His Majesty's Government, what progress was made. No such reports 
have been given to us. It is a year now. I do not know how much time you 
would give me, otherwise I would read out all the undertakings given by them 
and their breach. Many undertakings were given, I have got them verbatim 
from Sir Ardeshir Dalal and from Sir Edward Benthall. These undertakings 
were given; and the last word on the subject comes from the mouth of His 
Excellency the Viceroy-the words must have been put there by some unwise 
councillor of his-thllt nothing can be done with regard to these sections till B 
treaty is formulated between the two countries. In other words, the entire 
undertaking, as it was given to us in this House, ha.s been foiled and nullified. 
The urgency of this motion arises in this way, that this is the first occasion 
when we meet when I can bring up this matter before the House; and I 
therefore submit t. ~t this Assembly should be permitted to censure this Gov-
ernment for not having effected what they promised to effect, for not having 
oarried out the undertakings which they gave and for not having reported pro-
gress: no paper has been circulated to us as to what the mission of Sir Ardeshir . 
DalBl did and what the special officer did under him in the person of Sir Jeremy 
Rai8inall. No particulars have been given to the House and it is therefore in 
disregard of the powers and privileges of this House and therefore we waM to 
ceDsure this Government. 

1Ir. SU&Dka Sekhar'Sanya! (Presidency DivisIOn: Non-Muhammadan Rural): 
This subject was discussed in April 1945 and while on this question of urgenoy. 
will it not be more correct to say that this House is different from the House 
of 1945 .nd that January 1946 is different from April 19451 

:.r. OhaIrmaa: There is (I. difference between a Resolution and an adjourn-
ment motion. The arguments of the Honourable Member were for a Resolution. 
I have got to rule on an a.djournment. motion. l~ ha.vi?g the fullest 
sympathy with the Honourable Member In the cause he IS pleadmg, I have got 
to 'give a ruling aocording to the previous rulings -but I would like to hear the 
Honourable Member of Government as to what he haa to say on the points 
raised by Mr. Manu Subedar. with regard to urgenoy. 
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'!'he Honourable Sir A.rdeahir Dalal (Member for Planning and Development): 

I have no desire to minimise the importance of this question. You have very 
I}orrectly pointed out that this involves legislation in another sphere and 
therefore it cannot be admitted under the clause regarding urgency. The points 
raised by lVlr. Manu Bubedar refer to the merits of the question which can 
easily be discussed in a Resolution or in any other manner that the Honourable 
Member desires. It is not that Government have not te.ken any action on the 
Resolution that was passed in the Assembly last April. Action has been .~ 
taken. As a matter of fact, action has still further been taken and if the 
Honourable Member desires further information on the subject as to what is 
being done, he can put down a Resolution or discuss it in any other manner 
and we will be very pleased to give him information. I think it is due to 
the House that the information should ·be given. 

Mr ••• As&! Ali (Delhi: General): I shall deal with the question of urgency. 
It is admitted that a Resolution was passed in this House to the effect that 
certain provisions of the Government of India Act ought to be repealed by Par-
liament and this Government would take steps to see that that was done. 
Whntever Bir A,rdeshir Dalal has said today seems to point to some a('tioll 
having been taken. Bir Ardeshir has not said a word to enlighten us as to 
what is the nature of that action. AU that we know about it is that whatever 
action was taken by the Government has resulted in the resignation of Sir 
Ardeshir Dalal. If that is all that has been done by the Government and if 
that is the result of the steps that have e~n taken by the Government, I think 
we are perfectly within our rights in saying that 8 contingency has arisen when 
we should censure the Government for not having taken those steps which 
should have ~one to the implementation of that Resolution. So, the urgency is 
there. The Honourable Member has had to resign. Is there no urgency about 
it? Are we not aware of the fact that he has actually tendered his resigna. 
tion after having taken qertain steps. It is obvious that those steps have fallen 
flat. Has the Government ever offered any explanation to us? Tbey nave not.' 
T think t,herefore we are perfectly within our: rights to censure the Govern-
ment for not taking effective steps to implement the Resolution which was 
passed by this House and today we are not prepared to hear any lame excuses 
about it. 

Kr. Oha.irman: I think the Honourable Member for Government remarked 
that there is no urgency about this. Besides that, aceording to the rules, an 
adjournment motion cannot be moved where it involves legislation which is not 
within the competence of this House. I must, I am afraid, rule this out of 
order. ' 

Dtwan CJhamaD. Lall (West Punjab: Non-Muhammadan): Mr. Chairman, I 
have heard every word of the discussion. If you have not taken the final plunge 
in ruling this out of order, may I say a word in regard to this matter. What 
is it that we want to discuss? There was & certain undertaking given by the 
Government in regard to this matter. We are now not asking the House to 
implement the passing of any legislation which we are not competent to pass. 

_ All that we are saying is this-that an undertaking was given. The Viceroy'. 
speech puts an end to that undertaking. This is the first time that we come 
before the House to draw the attention of the House to a breach of tha. 
undertaking. That undertaking is serious enough. The breach is much more 

. seriouB than the undertaking itself and re~  what other occasion could we 
have had" to bring this matter before this House, which is of such an urgent; 
nature where an undertaking given by the Government is broken. Surely this 
is a matter serious enough. 

Kr. 0h&Irman: We have had enough discussion on this matter. 
Kr. llanu Sube4ar: May I read out the undertaking of Sir Ardeshir Dalal 

and Sir Edward Benthall? They have broken this undertaken. 
Kr. 0balrmaD.: I have got to give a ruling according to previous rulings 

a~o t adjournment motions. All your argumente are quite valid about the 
Resolution but no adjoununent motion can be moved on a question whldl 



J.BGIBLATIVB ABBEKBLY [28BD JAN. 1Y46 
[Mr. Chairman] 

involves'legislation which is not within the competence of this House. That is 
one.of the reasons for ruling out this adjournment motion. It is quite clearly 
laid down and therefore I very much regret that I have to rule it out of order. 
1 rule it out of order. 

RUSSIAN AGGRESSION AGAINST POSIA 

I JIr. OhalnDan: The next one is from Mr. Ahmed E. H. Jaffer. He wishes 
to discuss: 

'(a) The recent action of a. military nature on the part of the Government of U.S.S.R. 
against the sovereignty, integrity and independence of a neighbouring and friendly ltate 
of Persia, whereby the very eXistence of that State i. in a deadly peril, 

(b) the amazing ineptitute of the Government of India displayed by it. amazing failure 
to take any action of any kind with rega.rd to the want on and unprovoked aggreasion 
ag"inst the neighbouring and friendly state, and ' 

(cl by thiR a l~e 't.o take any action against the Government of U.S.S.R., the present 
Government of India has completely lost the confidence of this Assembly and the people 
of India in general and the 100 million MusBalmanB of India in particular.' 

The Governor General has withheld his consent to this motron. The motioll 
cannot be moved. 

Mr. Ahmed ::Ibrahim B&roon llaer (Bombay Southern Division: Muham-
madan Rural): It is a matter of regret . . . . . 

llr. (Jhatrman: You anr .l~ "rgue this. The motion has been disallowed by 
the Governor General. I hav" no further power in regard to the motion, nor 
the House. 

Mr. Ohalrm&ll: The next one 1 .. No. 17 from Diwan Chaman LalI, about 
the use of Indian troops in Indonesia. This has already been discussed. 
• Dlwan (Jhamaa L&ll: Would the Government desire to have a second dis-
cussion on this matter? 

Mr. 0haIrm.au; Even if the Govemm,nt desire it, I could not allow it. 

DEATHS 01' I.N.A. MBN IN MONTGOKDY JAIL 
Mr. (Jh&lrmaD: I come now to No. 18. 'rhis is also from Diwa.n Chaman 

Lall. He wishes to discuss the death of three I.N.A. men in Montgomery 
. Jail as a result of assaults upon them by the Jail authorities while they were 

in custody unaer orders of the Central Government. 
A definite allegation has been made by Mr. Chaman LaB that three I.N.A. 

men were assaulted by the jail authorities. I would like to have some informa-
tion on thiB from the Government. 

Mr. P. M&IOIl (Government of India: Nominated Official): I am afraid that 
the motion II based on information which is incorrect. I myr;elf was very puzzled 
when I first saw the motion, because I have heard nothing of this incident nor 
had anyone in Delhi. I have made inquiries and· I find that no such caS8 
has occurred. There has been no case of three I.N.A. men dying in Montgo-
mery J a.il. I believe I do know the incident to which the Honourable Member 
has referred but I can assure him t,ho.t it was a purely provincial matter. It 
has nothing whatever to do with the I.N.A. or the Central Government. 

Mr. Ohalrm&ll: I want this to be made perfectly clear. Is your &tatement 
to the effect that the I.N.A. men were not concerned in any affair in Montgo-
mery jail which result-ed in their deaths? 

Jlr. P. Malon: Yes, Sir. 
Dlwan (Jhaman Lall: May I say one word in regard to this matter? I am 

indeed very surprised that my Honourable friend should ssy that he WII,I! puzzled 
when he got notice of this adjournment motion and that he had not heard 
about it nor had anybody else ill Delhi. It is apparent. that. my Honourable 
friend or his department do not read the newspapers. It IB qUIte apparent that 
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they are unaware of the facts connected with these matters which appear not 
only in the provincial press but, I believe, in the Delhi press also. ,A report 
was published in the press giving the names of the three I.N .A. men who, 
amongst others, had been assaulted in the Montgomery jail on the 19th of 
October 1945. Thereupon, after the elections, I gave notice of an adjourn-
ment motion. 'fhe news thEit appeared in the press was not contradicted by 
anybody. It is only after the news had appeared in the press and I had given 
notice of an adjournment motion regarding this matter, and it was days after-
wards, that the Provincial Government issued 8 rejoinder to the effect that 
press report is not correct. But to this day the Government of India have not 
issued any statement on the subject. . . . 

Kr. 0hairDl&D:: Has the Provincial Government issued a rejoinder that that 
is incorrect? 

Diwan Ohaman Lall: Yes; they said that they made an inquiry and they 
found that it was not correct. But I am challenging all that. Before my 
motion is ruled' out of order, I want my Honourable friend to ~e l this HOllse 
what is the source of his information; what are the inquiries that he ha!\ made; 
how has he satisfied himself that these are not the three I.N.A .. men and 
that their deaths did not take place on the 19th October ip Montgomery jail? 

JIr;- P. IIaaon: I have information regarding the I.N.A. men and no .. I.N.A. 
man died in the Montgomery jail. I did, however, go a step further and 
inquired from the Provincial Government whether any incident had 
taken plnce. They explained to me that an incident had taken place but it 
Ilad nothing- to do with the t.N.A. ~n. Any further queafion on the matter 
should be addressed to the Provincial Government. 

Dlw&l1 Oham&l1 x.I1. May I ask my Honourable friend whether it is a fact 
that there were I.N..A. men detained in the Montgomery jail on the 19th 
October? Is it a fact that an assault did take place on the detenus on the 
19th October? Is not his information only the false and lying' information 
which might have been given by the Provincial Government or has he any 
independent information regarding this matter? 

Mr. 0haIrm&D.: I take it that the Honourable Member (Mr. Mason) makes 
a definite statement that no I.N.A. men were concerned in any assault in 
Montgomery jail. 

JIr. P. Kucm: That is correct. 
Mr. Ohatrman: Then, I must rule it out of order on the definite sta.tement 

made by the representative of the Department: . 
Dlwan Obamaa Lall: What is that definite statement? 
Kr. Ohalrman: I have repeated the definite statement three times to make 

things certain. I do not want to'do anything uncertain. I want to be as fair 
as I can. • 

DiW&D. Ohaman LI11: 11'0 I take it that his denial is that all his information 
consists of this, that he has made an n r~ from the Provincial Government. 
Has he any independent source of information? 

Mr. O.i:ul.irman: He takes full responsibility for the statement he makes in 
this House. I must accept his statement. 

SOALING DOWN OF GBlIIAT BRITAIN'S STERLING DEBT TO INDIA 

Kr. Ohairman: The next adjournment motion also stands in the name of 
Diwan Chnman LaB. It runs thus: "The announcement that the grant of a 
loan by America to Great Britain is likely to lead to a scaling down of the 
sterling debt being owed by Great Britain to India." 

Where is this official statement that the t~rl ng debt is being scaled down? 
Dlw&l1 Ohamm LaD: You will find generally in the press that statements 

have been made to this effect. I believe there is a clause also that the 
British Government will undertake to come to some sort of terms regarding the 
reduction of the sterling debts. 
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JIr. O'aaIrman: You must be definite in your statement. What is the definite 

sta:tement you are making? 
DiwUl Ohamua x.u: The definite statement is this _that it is part and parcel 

of the loan agreement. 
".l'he lloIlourable Sir Archlbald Bowl&Dda: I do not think Diwan Chaman LAll 

is correct. In the first place, I want to point out that this is an agree l..~ 
hetween the United Kingdom and the United States of America. India was 
not a party to it and is not bound in any way by it. There is nothing in the 
agreement which says that it is a condition of the loan that the Ilterling debt 
owed by Great Britain to India. should be scaled down, and we have made it. 
perfectly clear to His Majesty's Government that we are not in any way bound 
by any arrangements. 

Ill. Ohalnnm: This motion is based on rumours. 
Dlwu. 0ham&l1 LaD: May I draw your attention to a statement? Here is 

a statement which must have come to my Honourable friend's notice which 
was issued by 'Sir Chunilal B. Mehta immediately this announcement was 
made. I 

JIr. 0haIrmaa: ~ t he is not a member of this House. 
Dlwpa Oh&m.all Lan: I am coming to the point itself. He says: 
"The total debt. of Britain is taken at. 14,000 million dollars including that of Canada. 

According to the scheme the sterling area countries and Canada would have to write of 
their dues from Britain from 14,000 million dollars 'to 7,fiX) million dollars and would 
haVe! to further provide 3,000 million dollars in their own currencies to finance Britain 
fol' ;mpnrt... frnm t.h..... nurinlt t,h/\ next fiVA VAan." 

I take it that my Honourable friend does not challenge that statement. Is 
it or is it not a fact that the 14,000 million dollars being owed by Great 
Britain would have to be scaled down to a sum of 7,500 million dollars? 

The lloDour .. ble Sir Archibald Bowlancia: Nothing of the sort . 
.])lwm Ohamm Lall: India would have to bear a part of this reduction. 
'l'b.e Konoarab}e Sir Archibald Bowland8: India is entirely free to take 

whatever line it likes vis-a-vis the United Kingdom and' I have made this 
perfectly clear to His Majesty's Government. 

1Ir. Jlmu Subeda.r: His Majesty's Government has given an undertaking 
that they will reduce their sterling liabilities. It is part of the specific terms 
which the United Kingdom Government have agreed to, and ~ e apprehension 
is ..... 

JIr. Oh&irm&n: That is the apprehension in India, I admit; but the Honour-
able the Finance Member has denied it. 

JIr. Klau Subeda.r: So, we need not apprehen<\r t,hat there will be any 
scaling down. 

111'. 0halrmaD: He did not say that. 

YARN'SCABCITY FOB MADBAS PUBIDBNCY HANDLooK WBAVBBS 
1Ir. 0b.a.trm&D.: The next adjournment ~ot on is in the name of Prof. Bango. 

and runs thus: "The artificial creation and iJitensification of unemployment and 
under-employment of weavers due to yam scarcity for handloom weavers of 
Madras Presidency, caused by Government's action in increasing the export of 
yam from Madras Presidency". 

Will the Honourable Memher tell me when the Madras Government 
increased the export of yam? 

Prol ••• G. Bang .. (Guntur cum Nellore: Non-Muhammadan Rural): It was 
increased in September 1945, but I speak subject to correction. It is open to 
the Honourable Member there to tell us when it happened. The consequences 
are there. , , ", .lIt 
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Kr. Ohairman: I see that notice of a Resolution has been given and it has 

drawn the first place on the 31st January. The resolution stands in the name 
of Syed Ghulam Bhik Nairang and it runs thus: 

"This Assembly recommends to the Governor General in Council to pall emergency 
ordinance compelling cotton 'textile mills to' release at ,least _one-third of the yarn mUll-
factured by them fOl' the use of handlooms." 

There is some connection between the two; but I am not prepared to say 
that it completely covers it. I have read it for the first time. Now, I take 
your adjournment motion, as it stands, and where is the urgency? 
• Prof. Jr. G. Ranga: The urgency is in the creation of unemployment. 

Mr.' 04a.irman: That is not urgent. Unemployment has been there for a 
long time. 

Prof. Jr. G. Ranga: It has been artificially created in the Province of Madras 
by the measures taken by Government in exporting yam out of Madras presi. 
dency and this has created acute short supply of yam for the weavers who are 
already there. Thus unemployment has bee!! specially created now. 

Mr. Ohalrm&n: Your point, I take it, is that due to this export of yam, 
the position has become much worse. It was bad enough. but it has become 
much worse now and you want to censure the Government for having exported 
yam out of Madras presidency. Is that the point? ' 

Prof. N. G. RaIlga: ~  Sir. 
The Honourable Dr. Sir Itl. Azizul Huque (Commerce Membe!): Exporled 

, whereto? ,Out of India from Madras Presidency? 
1 , The lloDOUrable Mr. A. A,' Waugh (Member for Industries and Supplies): 

As you have pointed out, Sir, the whole question of allocation of yam from 
cotton mills to hanrllooms in the various provinces in India, including the 
Madras presidency, is likely to come up for discussion on the Resolution which 
occupies the first place on 31st J anun.ry. Our information is that t\lere is no 
decrease in employment in Madras presidency from previous years. Figures 
nnd full details will be given ~ the House in the debate on that Resolution. 

The Chairman: The whole matter will be discussed on 31st January. 
Prof. Jr. G. Ranga: My submission ill this. We are not in full posselsion of 

I~  the facts in regard to tha.t Hesoh,ltion. It is open to my Honourable friend 
to get up and say that even as it is the Indian millR are able to supply over 
33i per cent. and even more of the total yam produced by them to hand· 
loom weavers and therefore this question does not arise at all. Unless we know 
the full facts in regard to the liesolution tabled by my Honourable friend Syed 
Ghulam Bhik Nairang, it is not possible for us to be satisfied. 

.. 

JIr. Cha.lrman: Is the Honourable Member Syed Ghulam Bhik Nailang pre-
pared to give an Wldertaking that he will move his Resolution? 

Syed Ghulam Bhtk .&lrq (East Punjab: Muhammadan): I will certainly 
move it. 

lIr. Chairman: 'l'hen I rule this adjournment motion out of order, 
Prof. Jr. G. RaDg&: But ths,t does not cover the subject matter of. my motion. 
Mr. Ch&irmIl1: I have a.lready given you, Prof. Ranga, a good deal of lati-

t d~ Let me proceed to the next motion. ' 
Prof. N. G. Ranga.: I have not been heard a\&l1. Where is the latitude? 
Hr. Chairman: On the 31st January you will have your full say. 
Prof. N. G. Ranga: But on something else. 
Mr. O4alrman: On this very thing. That Resolution gives you much wider 

Scope to have your full say. 

Mr. Ohalrm&n: The next 'motion relating to Bretton Woods Conference ia 
barred. 
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FOOD FAlIIINB IN SOU'l'B INDIA DIS'l'BIOTS 

Mr. 0haIrmaD: The next motion is in the name of Prof. Ranga. This 
relates to the "failure of Government to prevent the growing extreme scarcity 
of foodgrains and the consequent widespread black-marketing and the spread of 
food famine in the districts of Chittoor, Anantapur, Cuddappah and parts of 
Kurnool and N ellore of Rayalaseema". 

I presume you want to draw the attention of the House to the very serious 
conditions prevailing in this part of India with regard to food problems. 

Prof. X. G. It&Dga: Yes, Sir. 
IIr. II. R. I1I8&D.l (Bombay City: Non-Muhammadan Urban): Sir, befor': 

you call upon the Honourable N:ember in charge of this subject to deal with ~  
matter, may I draw your attention to a similar motion standing in my name 
lower down in the list, ,No. 36 or 37, I think. That deals with the SBme situa-
tion created both in the districts referred to in this motion of Prof. Ranga as 
well as the entire southern and western parts of India. r believe, Sir, that if 
that motion were admitted, my Honourable friend Prof. Ranga would not mind 
incorporating bis motion in that. Both of theJD might stand together. 

Jlr. Oh&trman: If this is admitted, then you will have to have your say on 
this. 

Mr. JI. R. Jlaaan1: What I am submitting is, Sir, that since my proposition 
~ much wider, subject to my Honourable friend Prof. ;Ranga's consent, perhaps 
my mdtion can take the place of his. 
~. 0h.aUm&n: We have"not yet reached your motion. 
Mr ••• 11.. llaaanl: That is why I am drawing your attention to it. If 

Prof. Ranga does not press his adjournment motion, then we can deal with it 
now. 

Mr. Oha1rmaD: 1 can give no undertaking. 
Prof. X. G. It&Dga: 1 do not mind if you keep it in suspense until you find 

it possible, Sir, to admit the other one. Then I need not move mine. 
Mr. Ohairman: I caDDot give any undertaking. Either discuss this adjourn-

ment motion straightaway or you will withdraw it. We will do our best when 
M;r. M~ an '  motion is reached and see if it is in order to be admitted. 

Srl 'l'. A. Bama'ltnglm Ohettlar (Madras: Indian o~er e : It can come in 
as an amendment to this. 

Mr. Oha.trm&D.: That cannot be done. 
JIr. JI. R. JIa8&Dl: In that case, may I take it that even if Prof. Ranga's 

motion is admitted, mine will not be debarred. 
, Mr. 0haIrman: It will be precluded. If it deals with the same subject, you 

cannot deal with it again. If Prof. Ranga withdraws h!-s and let yours come on, 
then you can discuss it. But let us hear what the Government Member has 
got to say. 

Mr. B. R. Sen (Government of India: Nominated Official): There.are several 
adjournment motions on the / subject of food. The suggestion has been made 
and discussed whether instead of having these various adjournment motions 
dealing with various aspects of food problem, it will not be better to have a full 
dress food debate dealing with the food situation in India as a whole. If this 
suggestion should be put forward, I believe the Honourable the Leader of- the 
House will be able to set apart .days for its discussion. 

111'. Ohatrman: Is this an undertlking on the part of the ,Government to set 
aside days for food debate? 

'l'he Honourable Sir Edward Benthall (Leader of the House): If it is the 
desire of the House, the ~o e ent will be pleased to set aside two days for 
discussion of the food situation. 

, Mr. ObaIrman: In view of this, I suggest that all these ad o ~ent moti.ns-
relating to food should be withdrawn. 
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111'. K. B.. KMN1l: A two days debate would be much more satisfactory. 

But before you call on us to withdraw our motions, would it not be proper to 
have definite dates suggested for discussion of this subject, in view of the extreme 
urgency of the problem? 

The Honourable Sir Edward Benth&1l: I make this definite suggestion. It 
is hoped that the Bretton Woods debate will conclude on 29th January. If that 
is so, then it would be possible to hold the food debate on Wednesday, the 80th 
January and Friday, the 1st February. On the Slst January, there will be non-
official Resolutions. Dut if the House wishes to discuss the- food question for 
two consecutive days, BOth and B1st January, it would be possible to move the 
Governor General to alter the Resolution day from the 31st January to 1st 
February. But I think it would be quite convenient to have the food debate on 
Wednesday, the 30th January and Friday, the 1st February. -

Syed Ghulam Bh1k Na1raDg:' Before any decision is taken on the points 
suggested by the Honourable the Leader of the House, allow me to point out 
that it will be mQ!!t inconvenient for me to have my Resolution which is already 
set down for 31st "January shifted to 1st February as suggested by the Honour-
able the Leader of the House. 

The Honourable Sir Edward Benthall: I suggest then that the debate should 
take place on 30th January and 1st February. 

Mr. J[. B.. J[18ID1: What would happen in case the Bretton Woods debate 
extends longer than one day? 

The Honourable Sir Bdward Benthall: I think we shQuld be able to cover 
this food ~ t in two full days. 

Mr. Ohairman: ~ undertaking is very satisfactory. I take it that Honour-
able Members having accepted this undertaking wM withdraw their adjournment. 
motions with regard to this important subject of food. 

Prof. B. ,. Ranga: I withdraw. 
Mr. J[. Asaf.Ali: Sir, can adjournment motions be withdrawn like this with-

out the sanction of the House? 
Mr. Ohairman.: I ruled them out of order but, if it is so desired, I shall ask 

the House whether the Honourable Members have lean to withdraw them. 
The Honourable Dr. Sir J[. AztnI Huque: Sir, that will be setting up a new 

precedent. This motion of adjournment has not been moved and so the House 
is not in possession of it. An adjournment motion is not in order until you rule 
it in order and then the Mover moves it; and it is only then that the House is in 
possession of it and can give leave for its being withdrawn. I hope my Honour-
able friend Mr. Mavalankar will support me in this. 

Sri M. Ananthasayanam Ayyangar (Madras ceded Districts and Ohittoor: 
Non-Muhammadan Rural): Twenty-five persons have tp signify their assent 
first. 

JIr. Oh&lrmaD: I see there is a rule here and I am not prepared to interprei 
that rule immediately. I will take the advice of Honourable Members here and 
will leave it as it is until the next occasion arises and the President decides the 
point.. 

1Ir. J[. A. J'iDDah (Bombay City: Muhammadan Urban): Sir, I think it is 
rather an important matter and a precedent should not be created which will 
perhaps recoil on us later on. You trying to a l ~rtr. n from the Mover and the 
Leader of the House or Government whether this motion should be admittl:ld 
by you or not, and you have not yet given your ruling that this motion hn& been 

. admitted by you and no question of withdrawal therefore· arises. If you hE.d 
given your ruling and the motion then had been moved, this question might. 
have arisen. But you have not yet admitted the motion. 

1Ir. Oha1rman: We will come to a. compromise before admitting the motion. 
So there it stands. No sanction of the House is required. 



130 L1I:OISLATIVB ASSEMBLY 

TlulATDNT TO I. N. A. DBTBNUS. 

[28BD JAN. 194.6 

JIr. Obatrman: The next motion stands in the name of Shri Mohan La! 
Saksena who wants "to discuss and censure the Government for t ~ treatment 
~ted out to the 1. N. A. men in detention camps". . 

I think the Honourable Member shoula be a little more definite. What are 
these detention camps and what is this treatment complained of? 

Shrl Kohan La! Sa.kseDa (Luclmow Division: Non-Muhammadan Rural): 
Sir, you may have read reports in the papers that there have been complaints 
about ill-treatment in all I. N. A. camps,-Nllganj, Bahadurgarh, Jubbulpore, 
and all the rest of them. 

• 1Ir. Ohairmaa: The Bahadurgarh camp matter is coming up very l:loon; it is 
on the agenda. 

ShIi Kohan Lal Saklleaa: I did not know it was coming;, When I sent in . 
my notice there had been complaints from all camps. 

Mr. Ohal1'man: It is indefinite. 
Shrl JIohaD Lal Sakleu: No, Sir, it is quite definite, I submit. 
JIr. Ob&inDau: Diwan Chaman Lall has a motion on the agenda about the 

Babadurgarh camp, and this is definite. If the Honourable Member Mr. 
Saktlena can give me one or two camps I can ask the Honourable l'4ember for 
Government to reply. 

ShrlllohaD Lal SakBena: I can give an instance from Lucknowitself. The 
whole question is ahout the policy of Government, the instructic;ms given 'by 
Government and how far they are carried out. Yesterday I read 'a report that 
certain 1. N. A. men have been brought to a camp in Bengal and they had no 
food for days together. 

1Ir. Oha.irmaD:, This is rather wide; I wish you could confine it to particular 
camps so tbat we could discuss the matter properly. This may be considered 
favourably when we come t.o the motion on Bahadurgarh camp; but the Honour-
able Member must give one or two camps for the ;Member of Government to 
give an answer. ' • 

Shri Kohan La! Sa.ka8J1&: There are so many camps and we cannot bring all 
of them into an adjournment motion. It is_a question of policy of . o ern en~ 
in regard to the treatment of these men. 

Mr. P. Muon: Sir, the policy-if that is the intention of the lIonourable 
)d:ember-is that 1. N. A. men are in exactly the same position as members of 
.the Indian army who are in detention until their cases are inquired into. They 
.are treated while in detention in exactly the same way as other sepoys or other 
ranks or officers of the Indian army who are in detention. That meaDS that 
from the point of view of food, clothing, accommodation and all other externals 
.of life, except freedom 'of movement, they are treated in the same way as serving 
rankFl of the same rank as their own. If there are specific instances which the 
Honourable '~e er wishes to bring that is a different matter; but that is the 
~eneral policy. And I should like to mention the fact that there have been 
a very large number of rumours which have appeared in the presB. I have 
Been several-and I think we have contradicted all that we have Been-which 
.are entirely without foundation; BO that it iB very difficult to answer theBe 
unless the Honourable Member is a little more specific. 

Mr. OhaIrman.: I think the Honourable ;Member should be more specific in 
an adjournment motion, and this is rather vague. There is one motion coming 
up which pins the discussion down to a certain camp and f;here is nothing to 
stop Honourable Members from briOling in other camps. But I cannot allow a 
motion which is so vague because it will not lead to a proper discussion. 

Mr ••• AIaf.All: ,Sir, I regret I was not listening to w&at my Honourable 
.friend ;Mr. Mason was saying. There are altogether three or four camps abou. 
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which oomplaints have been received and the press has taken. this matter up. 
Leaving aside all other oamps I am at the moment concerned WIth the Bahadur-
garh camp.-

1Ir. Ohil.irma.n: That is coming up. 
Mr. 11. As&! Ali: In so far as that camp is concerned, Government invited 

certain press reporters to go and visit it and. these pre~  reporter~ had a~ l t e  of 
interviewing these prisoners. They receIved certam o pl~ ~  which were 
ventilated in the press and they are before everyone. Slmllarly take the 
Nilganj camp. The Honourable Member himself ad tte~ the other day th';lt 
there was shooting there and the facts of that case are tragic. I know a certal,Jl 
inquiry has taken place the.re. and certain :esults have been r~a ed  but they 
are most unsatisfactory. SImIlarly complalDts have been receIved about other 
(lamps. When the motion refers to this ill-treatment it naturally refers to the 
ill-treatment in these different camps. It is not a roving inquiry. All that we 
wish to say is that the treatment metecl out in these three or four camps is 
-such that -in our opinion Government ought to be censured. It is a definite and 
.a specific matter. 
1Ir. 0baIrinan: I think it will meet the purpose of the Honourable Member 

if we get to the adjournment motion to lie moved by Diwan Chaman LaU in which 
he mentions a specific camp, and I am sure the Chair then will not disallow a 
-reference to other camps to illustrate what is meant. That will be ~ much more 
-satisfactory method of doing it. 

NON-RELEASE OF DETENUS UNDER ORDINANCE No. 8 OF 1944. 
111'. Ohatrman: The next motion also stands in the name ofShri Mohan Lal 

Saksena who wishes "to censure Government for not releasing the detenus 
-detained under Ordinance No.3 of 1944". 

Where is the urgency of this when they have been detained for a long time,? 
Sit. :N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural): 

~ ere is detention every day and every day it is urgent. 

Shrl Kohan L&l Sabana: Sir, as you know, in England immediately the WRr 
was over detenus were released. We were told that this Ordinance was framed 
-on the model of the English Ordinance. We hoped that immediately on the 
termination of the war these detenus in India would be released or in any case 
that the orders would not be renewed. But in January they were due to be 
released and they have still n'ot been released; and it appears that fresh orders 
have been issued for their detention. My submission is that Govemment should 
be censured for that; there is no emergency now and they should not be detained. 

'.l'b.e Honourable Sir .John Thorne (Home Member): I have a preliminary 
point to make. If you, Bir, do not accept that, perhaps you will give me an 
i>pportunity to make a further submission. ~  preliminary point is that this is 
a matter which is covered by a Resolution which appears on the paper as No. 1 
-for the 4th February next, and if T correctly understood your ruling of yesterday 
i>n a similar point, this adjournment motion is out of order. 

JIr. 0ha1rman: What is your point? 
The Honourable Sir .John 'l'hame: My point is that included in the ~.e ol  

tion, which appears on the paper as No.1 for February the 4th, is a recommenda-
tion to release immediately all other political prisoners under detention or in 
imprisonment.. Tllat clearly includes the prisoners who are under detention 
under Ordinance III. _ 

Xr. 11. ABa! A1l: Mr. Chairman. The two points are entirely different. I 
do not understand how Sir John Thome can say that one point is covered by the 
other. ,Here we seek to censure the Government for not releasing the dete:.nut>, 
and eyery day that. p ~e  anel certain persons continue to be detllined, the 
urgency increases. The other Resolution denls with a positive maHtlr; in that 
we aU:, the Govenlment to release all the political prisoners. The two things Rre 
entirely differeI1t: Ollt' is n~gnt e :111(1 t ~ other is positive. 

11 
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Sri II. haDtbM&yuwD An.,,,: May I know_when notioe of the adjourn-

ment motion was given, for under Rule 12, sub-clause (iv), it is stated definitely 
that an adjournment motion is barred only if a previous notice of motion has 
been given. 

Kr.- OhairmAn: It is previous to the adjournment motion being considered 
in the House; I know that. What other point have you got to make? 

The Honourable Sir John'l'home: I wish to make it quite clear that I have 
not the slightest desire to evade any disoussion on the detenus !reId under 
Ordinanoe 3 and if I had any such desire, I am quite, sure that desire w,ould be 
very suooessfully frustrated. ' 

The point which I was proposing to make, if your ruling on my preliminary 
point is that the motion is in order, is this: The censure motion is for not 
releasing the detenus detained under Ordinance 8. I can speak only for the 
detenus who are heJd under orders of the Central Government or under orders of 
an administration which is subordinate to the Central Government. -We have 
released the greater number of· prisoners who fall within those categories. At 
the present moment there are only three prisoners held under orders of the 
Central Government and only one prisoner held under orders of a subordinate 
administration. My point is that while, as I say, I have neither the desire por 
the hope of evading any discussion of the cases of these four persons,-there are 
only four persons; we have released the greater number of other prisoners-the 
question of their continued detention is a matter to which I devote my attention 
not only once in six months, as we are required to do, but daily, and I may say 
almost hourly when it is brought to my notice by Members of the House. But 
I do suggest that to hold a discussion which may range over two hours over the 
case of these four people, the circumstances of which will certainly come under 
frequent discussion at later stages, would be rather an abuse of the procedure of 
an adjournment motion. 

JIr. II. A.sa.! All: This again, if I may say a word, is an entirely inconsistent 
statement. The Honourable ;Member seems to think that we are thinking only 
of the four persons who are detained by subordinate governments or by the 
order of the Central Government. But that is not the point. Who declared war 
emergency in India? The Goyernor General; your Government; the Central 
Government. It was in connection with that emergency that all the other 
detenus have been detained by Provincial Governments. Therefore it is for you 
now to say when this emergency has ceased to exist that all these detenus 
should be released. 

'There is another point? Who initiated the first step? The initial step was 
taken by the orders of the Central Government and of the Governor General and 
if these people are being detained elsewhere on account of this emergency, it is 
your duty to see that a1\ of them are released, and if you don't disoharge your 
duty, it is our duty to censure you. 

• Diwan Ohaman LaU: M;ay I t.ake up tbe point regarding these four men? 
As a detenu detained under orders of my Honourable friend, I have some know-
ledge of this matter and of my Honourable Jriend trying to pass the baby on to 
the Provincial Government and the Provincial Government trying to pass the 
baby on to him the legitimacy of the baby is seriously in WJ,estion. It hal not 
been admitted yet by any' Provincial Government, particularly the Punjab 
Govornment, that it was their duty and not the duty of the Honourable the 
Home Member in detaining these rv.en. We do not know. Every time we have 
asked the Provincial Government the reply is that the detention is actually under 
orders of the Government of India. But apart from that what happens to 
detenus detained by Section 98 Governments. Are they suboJ'dinates to my 
Honourable friend or are they not subordinate to my Honourable friend. 

The HOI101I1'able SIr 101m Thome: ~o  Sir." 

• 
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DiwaD Ohamm L&1l: Constitutionally it is true that they may still claim to 

be autonomous Provincial Governments, but is it not a fact that orders emanated 
I)riginally from Delhi in regard to these matters? Is it not a fact that in almost 
every case the files come up to my Honourable friend? Does he or does he not 
deal with them? Has he in the past not dealt with them? ;My Honourable 
friend has dealt with the case of every detenu, and he knows it . . . . . 

JIr. Ohal1'm&D: It is notthe point. I do not want to go into the question on 
merits. We are now going into the question of emergency. 

Diwan Ohaman L&1l:, I ~  coming to tbat. I went into the merits because 
my Honourable friend did so first. 

I submit the war is over. There was a particular Ordinance issued. When 
that emergency no longer exists, I submit there is no necessity now for him to 
go on detaining people who had been detained under that Ordinance. Not only 
that. I think it is an extraordinary proposition to place before this House that 
an emergency does not exist. Every single second that a man is being detained' 
the emergency is there. The honour of this country is involved. What happen-
ed to my Honourable friend's own cmmtry? What did they do there? ~ 
they keep them in detention? They withdrew Regulation 18B. Did they or 
did they not withdraw it? What happens here? These subordinate individuals, , 
who are subordinate to their own Home Government, they are a little more loyal 
than the Home ,Government. They did not withdraw this. The emergency 
continues. Action is being taken daily and there is no matter more important 
than this from the urgency point of view than to _censure this Government for 
continuing to use powers which they should be ashamed to use, putting men in 
jail, detaining them without trial-merely because a gentleman like Sir John 
Thorne thinks they should be detained. 

Shri Sri Prakasa (Benares and Gore.khpur Divisions: ~on M adan 
Rural): He is a thorn in our side r 

IIr. Oh&lrman: What is your answer to the resolution to be moved by Pandit 
Govind Malaviya? 

Seth Govind Daa (Central Provinces Hindi Divisions: on ~ a dan : 
These are two different things. 

JIr. Ohairman: Under the rules if it is covered by a resolution of which 
previous notice is given it cannot be allowed. 

Diwan Oham&n L&ll: Which is the resolution? Will you read it? 
111'. Oh&irm&D: Pandit Govind Malaviya has drawn first place in the ballot 

for the 4th February, 1946. He will move that: 
"In e~ of the universal expreBBion of --public opinion throughout the country in the 

matter, thiS Assembly r&COlIlJII8I1ds to the Governor General in 'Council 'to give up the 
trials of the officers of the Indian National Army and to release immediately all-men and 
officera of the Indian National \ Army as well as all other political prisoners under detention 
or imprisonment." 

I must be consistent in the rulings. 
Shri lIohan La.l Smena:, The Governor General has passed an Ordinance and 

that Ordinance is there and so long as it is there these persons can be detained 
and the moment that Ordinance is withdrawn they will be released automatically. 
We censure the Government fot" not withdrawing the Ordinance although the 
emergenoy does not exist now. 

IIr. Ohairman: But you cannot move an adjournment motion on a matter 
of which notice has been given by a previous resolution. • 

Shri 8&r&t Ohandra Bose (Calcutta: Non-;Muhammadan Urban): ;May r 
know which rule you are referring to? 

Mr. Ohalrman: - Page 19, Rule 48(iv): 
"The motion must not anticipate a matter which has been previously appointed for 

cODiideration, or with referenc.e 'to which a notice of motion has been previoualy given; II 

-
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Shri Sarat ObaDd'a Bose: May I draw attention to the words "previously 

appointed for consideration"? I submit plain English words have plain English 
meanings. We would like to know what is the meaning you attaoh to the words 
"previously apponited for consideration". 

111'. Ohalrman: It is this. If any notice is given before the adjournment-
m.:ltion is brought before this House by the President, i.e., on the verv day it is. 
received, then this rule applies. . 

Shrl S.rat Ohandra Bos8: I am sorry to press the matter again. But I 
would draw your attention again to the words "a matter which. has been pre-
viously appointed for consideration". 

111'. Ohairman: I can only go on rulings previously given by Presidents and 
it has been so held. I do not want to weary the House by reading out a large 
number of rulings but here they are and this is the way in which it has been 
interpreted up till now, VilIS., if a notice has "been previoully recehzed previous 
to the day on which the adjournment motion is considered in this House. 

My honourable friend must remember that under ordinary circumstances 
adjournment motions are considered On the ~r  day they are received. It 
happens that this is the very firstSessiDn and the adjournment motions have 
been received sometime ~ . Generally they are received on the same day and 
the President considers tliem in the House and· they are discussed on the very 
same day. . 

Shrl ·Samt Ohandra Bose: Was the motion for the adjournment of the 
House received in the usual course previous to the resolution to which you are 
referring? 

JIr. OhaJrman: That I cannot tell you. Yes, it is so. The date of the 
adjournment motion is ard January and the notice of the resolution was received 
here on t.he 19th January. 

Shrl Sa.rat OhlDdra Bose: The date you have just mentioned, vilIS., 8rd 
January, is the date on which the notice of the adjournment of the House was 
received. Therefore on the date the notice of the. adjournment motion was 
received, it did not anticipate "a. matter which had been previously appointed 
for consideration". . 

JIr. 0hatrmaD: That is the point which was raised the last time. 
The Honourable Sir .&Iota Boy (Law Member): I should like to point out 

to you that if you look at Rule 48 on page 19, you will see that the opening 
words are: "The right to move an adjournment for the purpose of discussing a 
definite matter of urgent public importance shall be subject to the following 
restrictions", i.e., the right to move is subject to the following restrictions. 
Sub-clause (iv), which gives you some of the restrictions, says "the motion must 
not anticipate a matter which ha.s been previously appointed for consideration or 
with· reference to which a notice of moUon has been previously given". 

Ill. 0h&IrmaIl: Previous to what? 
The Honourable Sir .&10k. Boy: Previous to the right to move an adjourn-

ment of the House. That will be consistent with the previous rulings. 
Jir.Ohatrm&D: I assure the Honourable House that these rulings have been 

given before and I c:annot upset a ruling. 
Prof ••• G. BaDia: You cannot upset a ruling. But it is to be interpreted. 
JIr. Ii. AlIa! All: I am not concerned with what your ruling ma.y be with the 

partic!blar interpretation of the rule. You may hold it one way or the other. I 
am concerned with the substance of the two motions. What is the substance? 
The substance of the adjournment motion is the censure of the Government for 
continuing to detain these people. The substance of the other motion is to 
call upon the Government to release them. The two things are entirely different. 
In one case we say you should never have done it. In the other CBse we say 
you should do it. Cannot you see that these things are so different that you 
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have to deal with the,:n differently. We ar~ dealing with the negative side by a 
censure JDotion and with the positive side by a resolution. 

Shri ~ t Ohandra BOle: On the point of order which I raised, I desire to 
reply to the Honourable the Law Member. It is true that the opening words 
are: ~' e right to move an adjournment for the purpose of discussing .... ," 
but. that right. is subject to restrictiolls snd clause (iv) relates to the period of 
tim€> when the rnot·iou is given and refers also to the other matter which has 
been previously appointed. My interpretation of the words • 'previously appoint-
ed for conideration" is supported by the words that follow, vi •. , "or with refer-
ence to which a notice of motion has been previously given". "Previously 
given" does not mean the same tliing as "previously appointed· for considera-
tion". So I again ~tre  the point. of order which I made: "The motion must 
not anticipate a. matter which has been previously appointed for cousideram6n.·' 
If I have understood you rightly, you are relying on the words "a matter which 
has been previously appointed". But if you take t.he whole of the sentence, 
the words "previously appointed for consideration", obviously mea,n somet.hing 
very different from the words "previously given". Having regard to the dates 
given to you by the Secretary the notice of the adjournment motion was receiv-
ed long before the resolutionwBS received by the office. 

The BOnOUl&ble Sir .Asoka Boy': I can only say that you have got to decide 
t.he question with reference to the time when you ha.ve to consider whether the 
gentleman who intends to move an adjournment. of the House has the right to 
mo,,£. tJie adjournment motion or not. J think the interpreta.tion is quite clear 
and is consistent with the previous rulings on the subject.. 

Sbri Sarat Chandra BOI8: I have heard it several times this morning that. 
there were certain previous rulings. We have not heard which ruling is refer-
red to either by the Honourable the La.w Member or by you, Mr. Chairman. 

Pandlt GoviDd IIalaviya (Allahabad and Jhansi Divisions: Non-MuIiammadan 
Rural): Sir, the resolution which stands in my name calls upon the Govern-
ment. to release these prisoners. If tha.t were to be an accomplished fact, the-
basil. for this adjournment motion would collapse. But, as we stand now, this 
adjournment motion seeks to discuss a matter of definite urgent public imporl-
ance. namely the detention of these men in the camps. My resolution asks for-
anotheJ' thing, the release of these men. So long as the release does not take 
place, no question of time or of previous notice, etc., oan ha.ve 8ffly relev8lllcy. 
Even if my resolution were timed for this very day, I would submit, Sir, that 
the release of these mE'n is a different mat.ter, which is meant. to set right a 
wrong which is now existing. That wrong, lmtil the men are e.ctue.l1y released 
would continue. I submit, even if the resolution were moved and discussed, 
Rnd passed, that wrong would still continue till they were actually released. 
And therefore I submit that thill motion is meant to discuss th.!iot specific ques-
tion (If urgent. importance, namely the detention of so many people in the jails. 
of t ~ country without trial. The resolution has nothing to do with the ad· 
journment. motion and whether that. resolution is moved or whether it is not 
reached that day owing to the previous day's resolution being still before the· 
House, is irrelevant to the considerartion as to whether this motion should be 
taken up or not. 

Mr. ma.trman: I see your point. The resolution is totally different from 
the adjournment motion; tha.t is your point. I am inclined to hold this motion 
in order and we will appoint a time for its discussion., It. is quarter past twelve-
now. Will 2-80 P.M. today suit the convenience of the Honourable Member? 

The JlOno1Ir&bie SIr "aim '1'horne: Yes, Sir. 
Mr. 0hatrm&D: Then 2-80 P.M. today, as it suits the convenience of the-

Honourable Member. 
• • 

Ill. Abdur Babmu SIddiqi (Calcutta. and SuburlSs: Muhammadi.n UrIian): 
May I req\!.est the Department through you to circulate a copy of the actual 

wording of the motion which will be moved separately to every mamber? 
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JIr. 0haIrman: It has not been 1 he practioe of this Honourable House to 

circulate tWjourument motions to MemberR. 
Mr. A.bdw BahID&ll. S1dd1ql: It is difficult to understand on what points a 

'- certain speaker is speaking unless you know what he is talking about. As to 
the procedure of this House . . . . 

JIr .. ObaUman: When an adjournment motion is reoeived on a certain day. 
it comes befbre the President the same day.. He reads it out. er~ is no 
time to circulate it. That is the pro ~d re. I have much sympathy with the 
HOliourable Member, having been an Honourable Member of this House for 
a very long time myaelf lind I know that we do suffer eertllin inconveniences 
not knowing the exact wording of these adjournment motions. 

Pand1t GoviDd.Kalaviya: Between 2-30 P.M. and 4·80 P.M. there is plenty 
citim& • 

Krr CJhalrma.n: The discussion will be limited to two houre as usual and the 
time allowed for each Honourable Member will be fifteen minutes. 

ELECTION 0]' MEMBERS TO STANDING COMMITTEE FOR 
LEGISLATIVE DEPAR'fMENT 

TIle Bonourable Sir Aaoka Boy (Law Member): Sir, I move: 
"That. this Assembly do proceed to elect in sucb manner as the Chairman may direct. 

five non-official· members to serve on the Standing Committee to advise on subjects in the 
Legislative Department for the unexpired portion of t.be curreDt. iDancial year and the 
tinancial year 1946-47." 

Mr. Ohalrm.&n: Motion moved: 
"That t.hi. Allembly do proceed to elect in '1IUOO manner as the Chairman may direct. 

five non-official members to Berve on the Bt.anding Committee to advise on subjects in the 
Legislative Department for the unexpired portion of the current financial year arid the 
financial year 1946-47," 

Prof. :N. G. JI.&Dp (Guntur oum NeHore Non-Muhammadan Rural): Sir. 
1 would like to know from the Honourable Member whether this Committee 
has met at all sinoe it was elected last year, what was the kind of agenda 
that was plaoed· before it, what was the advice that was sought from it and what 
are the functions of this Committee. . 
, 'l'he Bouourable Sir .AIoka Boy: I think the Honourable Member is aware 
that the Legislative Department never had any Standing Committee at all and 
it \Vas only last year, in the last session of the last Assembly, that there was 
an amendment of the Stauding Orders at the instance of my Honourable friend. 
Haji Abdus Sattar Haji Ishaq Seth and by the amendment of the Standing 
Orders for the first time a Standing Committee was to be constituted for the 
Legislative Department. The election of members to the "Standing Committee 
took place on the 20th March. 1945. Since. then. as Honourable Members are 
D ware , there has been no session at all of this House and there was no work 

.on which the Legislative Department had t<> consult the Standing Commit,tee. 
AB for the duties of the Standing Committee, if my Honourable friend will 

look at the amended Sta.llding Order which clJIIle into existence at. the instance 
of my friend Mr. Ishaq Seth, he will see wbat the duties of the Standing Com· 
mittee are and he will find t.hat with regard to ~e Legislative Department 
there is very little scope for t.he members of the Standing Committee to do 
anything. In fact we agreed to the Standiug Committee out of deference to 
t·he HousE'. As I t<>ld you there never used to be any Standing Committee to 
advise the Legislative Deptlrtment. Mr, Ananthasayanam Ayyanglll', I believe, 
was elected as a member of the Standing Committee. 

Sri II. Ananthasayanam A.yyaqar (Madras ceded Districts and Chittoor: 
Non-Muhammadan Rural): ~ I have been a figurehead. I was not consulted 
even 011 a single matter .. 

"J.'be BoDourable Sir .Aaoka Boy: As I told you, there W&B no meeting of the 
Committee at 'all. 
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Sri •• ADantbasayanam Anrangar: My Honourable friend, 'the Law Mem-

ber, is such a. good frieud of mine tha.t I did not waut to quarrel with him. I 
therefore suggest,ell ~o my friend Mr. Uanga aJl the objectioIls that I wanted to 
fllise. But ina!mlueh as t.he Honourable Member has referred to my name, I 
mURt suy thl;\t there is a lot of scope. A number of Bills ha.vE: been ntrod ~ed 
in the Assembly which might have been referred' to us. Are the proposed ~l  
pE'rf':!ctly all right '! You can pick :l hundred and one holes in them. Anythmg 
can be done· Whv should we not refer them to this committee? What is this 
legislature for. othOer than introducing Bills and Resolutions? Why are t!tey 
not referred to it? I therefore suggest that there is ample scope for it. WJien-
evelO a Bill comes before the ASFlembly let it be referred to this Committee. 
'l'he subject matter may belong to a pBTticular department, but the law rela.tes 
to the I~eg la.t e Department, 

. 1'118 HODoUrable Sir AJOk& Boy: May I point out what hus b('('1\ FIef nut in 
thtl Standing Order? The following are the matters that would come before the 
Stanc1ing Committee: all Bills given notice ot bv non-official Members of the 
legiroJature, IlIld legislative proposals which the department concerned intends 
to undertake and ,on which the Member in charge of the department concerned 
desil'cF the advice of the committee. Until then, there is hardly anything that 
the Standing Committee of the Legislative Department has £0 do. 

8lu1 Barat Chandra Bose (Calcuttll: Non.Muhammadan Urban): Mr. Chair· 
ml1!1, possibly the Honourable Law Member made a slight mistake. In men· 
tioning the name of Mr. Ananthasayanam Ayyangar I think the Honourable 
Law Member made a slight mistake in thinking that he was eternally asleep. 
I would disabuse bim of that impression; as a matter of fact, Mr. Ananth98aya-
118m Ayyangar is eternally awake. 

The &nOlU'able Sir Aao1ra Boy: I a.m very much obliged to my honourable 
friend the Leader of the Opposition. I happen to know Mr. Ananthasayanam 
Ayyungar rather well: in fact, I think I know him better than my Honourable 
friend t,he Leader of the Opposition and I have no reason to thi:nk that: he is 
eVer asleep. 

JIr. Oha.lrm&n: The question is: 
. "That this Assembly do proceed to elect in auch manner as the Chairman may 

( r~ t I ~e non.offici,al ~e era to serve on the Sta,nding ~o ttee to advise on 
suhJects III the I.egl~la e Depal'tment for the ullexpu'ed portion of the current financial 
year and the financial year 1946-47." 

The. motion was adopted. 

ELECTION OF MEMBERS TO STANDING COMMITTEE FOR FOOD 
DEPARTMENT 

The Honourable Str Edward Benth&1l (I"eader of the Holll'w): Sir, on Iwhalf 
of l\.fr. B. R. Sen, who has been called away for a meet,ing, T mOH': 

':'fhat this ~e l  do p o ~ed to elect in 8uch manner as-the ITono1l1'a i ,le (he 
r '~ldent may dlr~ 10. non-offiCIal members to serve on the St.a.nding C01l1'nitt(", to 
~d I ~ on the. IIllbJI'ciR m thp Departml'nt of ~'ood for the unexpired portion of (he 
finanCIal year 1945·46 and for th£' financial year 1946-47." 

Mr. Ohairman: Mot,ion moved: 
• ".That this ~p~ ' do prn ~etl to ('led- in meh mnnnpr ~ t ~ HononfBhle t.he 

I rl'~ld('nt may dlr~ t 10, non-bffic18l memher. to .el've on the tandll1~ Committ('(' to 
~d l e on the subjects III 1.l1e Departrupnt of Food for the unexpil'ed portion of the 
financial year 1945-46 and for thl' financial year 194647." 

. ~ . N. O. Ranga. (Guntl1l' cum ~ellore: Non-Muhalrlmndflll R1I1'1Il): Sir. 
thu; 18 rather sj;raIUH:' that my Honourable friend the Lender of the ROllse Sh01l1,t 
have made himsclf'responsible for making this mot,ion. I do not. know whethvl' 
he is also as well tutored as to the worl{ that this committee is' Rllppn"ed t~ hn va 
(lone d ~ ng the ~  since it was appo n~d laet ~~r  to he. able to give ~ snti<;-
frwtor.v ~n or nt1 n  'r .want to ~o  wnether thiS n;-w all-India foodpolic,V that 
the Government of Indm has deCided upon and pubhshed ",ns ever submitted to 
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this committee and whether this committee agreed to it and, if so, m what form.. 
I would like also to know whether this committee is being consulted as to the 
food position that prevails in the country from time to time. 

1Ir. AbdUl llaJIman SJdd1ql (Calcutta and Suburbs: Muhammadan Ur an ~ 
Mr. Chairman, being new to this House I want to understand one thing: in 
some committees the Government recommended five members: in others eight: 
in a third committee they are suggesting ten; and in one committee there were 
14 members. Is there any special justification for this gradation? I shoulel 
like to understand why not five for all, or eight for all or ten for Iftl committees 
and so on. In the interests of new comers the Government might tell them why 
these thinga are done in this way. 

The Honourable Sir Bdwud BcQlaU: As re$ards the first question, the 
policy was put up before the committee and discussed; but the particular paper 
which has been circulated to Honourable Members ,,;as not . ~ up because it; 
represents a policy which was only formulated within the last few days. 

With regard to the second speaker. the question of the number of members. 
on each of these committees was the subject of considerable discussion and 
negotiation-I think in the last session of the Assembly-and a geneml agree-
ment was reached between the parties on the numbers. It, was discussed on 
the floor of the House and also. I think, between the leaders and whips or 
parties and general agreement was reached' that these numbers were desirable-

Prof. 5. G. ltanga.: What about my other question, whether the food position 
in the country is being reviewed from time to time and if so. h&w was the-
committee consulted about it? 

The Honourable Sir Edward Benthall: The food position has been reviewed 
but we are only just now setting up the new committee. I shall put the point 
I;efore the Honourable the Food Member. 

Shri Sri Prakasa (Bennres and Gorakhpnr Divisions: Non-MuhammadAn 
Rural): I should like to know, Sir. why you os Chairman are a1}thorised to 
prescribe the method of election in the firRt motion, while in this motion the-
matter has to be postponed till the President is elected. 

The Honourable Str Edward Benthall: I om afraid I nm responsible for that: 
I read ont. the word • President' _ It would be correct to say "Chairman". 

][1', OhaUman: The queRtion is: 
"That this. Assembly do proceed to E'lect in such mnnnpr as the Chairmlvl rna·· direct 

10 non-official members to ser"" on the Rtnnrling Cnmmitt.e!3 to advise on t.he sl1hiects in 
the DE'nartTl!pnt. of Food for the unexpirpd portion of the financial year 1945-46 and to!· the 
financia I year 1946-47 ... 

The motion was adopted. 

ELECTION OF MEMBERS TO STANDING COMMITTEE FOR PLANNING 
AND DEVELOPMENT DEPARTMENT 

The Honourable Sir Bdward Benthall (Leader of the House): Sir. The 
Honourable ¥ember for Planning and Development has been called away to R 
meeting; and on his behalf I move: 

"That this Assembly do proceed to elect, in ~  manner as mav he aonroved hv the 
Honourable the· .Dhairman, ten non-official members to serve on the Standing· Committee for 
the Department of Planning and Development for the rest of the current financial yeM" 
and the whole of the next financial year, 1946-47." 

Mr, Ohalrman: Motion moved: . 
"Thllt this Assembly do proceed to elect. in luch mannir all mav be appro'Ved bv the 

Honourable the Chairman, ten non-oftlcial membertl to serve on theoBtanding CommittAoe for th .. 
Department of Planninlt and Development for the relit of the current financial year and 
t.he whole of the next. financial year, 1946-47." 

Mr. Jlanu Bubldar (Indian Merchants' Chamber and Bureau: Indian Com-
merce): Sir. last year I had rnised an issue aB to whether the eommittt'e nf the-

House will have precedence and greater importanoe than the so-caned Policy 



BLBCTION OF MDBBRS TO OBNTBfL ADVISORY BOABD 01' IlBALTB 1391 
Committee and the Reconstruction Committee on which hand-picked nominees. 
of the Government are Eitting; and it was the privilege of elected Members of 
this House to be fully associated and fully informed with regard to the variOUs. 
stages of the schemes and plans made by the Planning Committee; and the-
Honourable Member in charge of Planning hali given a very definite undertaking. 
I find that meetings of the Standing Committee of the Planning and Development5 
Department have not been frequently called and that various papers which were 
given to the Policy Committee and the Reconstruction Committee have not 
been given to members of that committee, and I feel that the Member for Plan-
ning who is not in his seat ought to have given some kind of undertaking to this 
House with regard to the functioning of this committee, which, I believe, would 
be one of the most important committees during the forthcoming year. I do 
not know whether the Leader of the House who has undertaken to move this 
motion on his behalf will give such an undertaking to us. 

The Honourable Sir Edward Benthall: If the Honourable Member wishes IlJl 
authoritative answer, I must clearly sugggest tha.t this motion be field over till. 
the Honourable Member is present. I cannot speak on his behalf., 

•• ChaIrman: Is it the desire of the House that this motion should be 
brought up tomorrow? 

BonOlUable lIembe.rs: Yes, 
Mr. 0haIrm&n: All right. 

ELECTION OF MEMBERS TO INDIAN COCONUT COMMITTEE 
Sir Pheroze JCha.regat (Secretary, Agriculture Department): Sir, I move: 

"That in pursuance of Cln'use (g) of Section 4 of the Indian Coconut Committel" Act. 
1944, the elected Members of this Assembly do proceed to elect, in such manner as the 
Honourable the Chairman may direc't, two msmbers from among themselves to be member .. 
of the . Indian Coconut Committee." 

Kr. Oha1rman: The question is: 
"That in pursuance of Clause (g) of Section 4 of the Indian Coconut {:ommittee Act. 

1944, the elected M.embers of this Assembly do proceed 'to elect, in such manner as the 
HOllourablp the Chairman may direct, two memben from among themselves to be members 
of the Indian Coconut Committee." -

The motion was adopted. 

ELECTION OF' MEMBERS TO CENTRAL ADVISORY BOARD OF 
HEALTH 

Kr. S. H. Y. OulBnam (-Secretary, Education Department): Sir, I move: 
"That the Members of this e~ l  do proceed to plect, in such mnnner as may be 

approveJ by the 1I~llo ra le the ChaIrman, two persons from their number to be members 
of the Centra! AdVIsory Board of Heal'th." 

Kr, Chairman: The question is: 
"That the Members of this Asse'!1bly do proct!pd to elect, in such manner as may be 

approved by the ~no ra le the ChaIrman, two persons from their number to be members. 
of th.e Central AdVIsory Board of Health." 

'rhe motion was adopted. 

IIr. Chairman: I have to inform Honourltble Members that the o1 o n~ 
dates have been fixed for receiving nominations aJld holding elections, if 

'. necessary, in connection with the following Committees, namely:-

Standing Committee for the Legislative 
Department. 

Standing Committee for the Department 
of Food. 

Indian Cooonut Committee • 
Central Advisol'7 Board of Health 

Date for 
nomination 
29th January 

29th January 

Date for 
election 

• 6th FeWruary. 

• . 6th Febrwu,. 

7th J'ebru.. y 
• 8th J'ebJoa.". • •• 
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'.1'he nominations .for all the four o t~ee  will be received ill the ~ot e 

Officl' upto 12 Noon 011 the dates mentioned for the purpose.·· The electioas, 
which will be conducted in accordance with the Regulations for the holding of 
elections by meaDS of the single transferable vote, will be held in the Assistant 
:8eoretary's room in the Council House, between the hours of 10-30 A.M. Hlld 1 
p.v, 

ELECTION OF MEMBERS TO STANDING FINANCE COMMI'l'TEI£ }<'O·& 
. RAILWAYS 

. IIr. Ohairman: I have to inform the Assembly that up to 3 P.M. on Tuesday, 
the 22nd January, 1946, the time fixed tor receiving nominations for the StanC!-
ing l~ nan e Committee for Ra11waYti for the unexpired portion of the r~'ent 
nnaneia1 year 1945-46 and for the ye8l'eommencing l'8t April,. 19!6, twelve 
nominations ·wei'e received. Subsequently one candidate withdrew his candida-
hu·e. As the.nwnber of remaining candidates ill equal to the numher of vli/can-
des, 1 de lar~ the following members to be duly elected. 1. Mr. M. A. F. 
Hirtzel, 2. Pandit Balkrishna Sharma, 8. Shri Satya Narayan Sinha, 4. Sjt. 
Dhirendra Kanta. Lahiri Choudhury, 5. Sri M. Ananthssayanam AyyRngar, 
6. Mr. P. K. Salve, 7. Sir Mohammad Yamin Khsn, 8. Mr. Muhammad 
Nauman, 9. Rajee Chowdhury Mohammad Ismail Khan, 10. Lt.-Col. Dr .• T. C. 
Chatterjee, and 11. Rai Ba.hadiJr D. M. Bhattacharyya. 

The Assembly then adjoumed for Lunch till ~l  Past Two of the Clol'k 

The Assemblv re-Ilssembled after Lunch at Half Past Two of the Clock, 
Mr. Chairman (Sir Cow8sjee Jebangir) in the Chair. 

MOTION FOR JOU ~M  

NON-RELEASE 01' DETENUS UNDER ORDINANCE No. 8 OF 1944 
Shrt Kohan Lal SakIeDa (Lucknow Division; Non-Muhammadan Hural): 

Sir, I move that the business of the Rouse be adjourned to cenRure the (tovern-
ment for not releasing the detenus, detained under Ordinance No.8 of 1944. 

I may remind the House that t·his Ordinance was passed when doubts were 
TlI.ised by various ~  Courts regarding the valiaity of l~ 26 of the Defence 
-of India Rules. When this Ordinance W88 enacted, all those detained under 
Rule 26. D. I. R, were presumed to have been detained under the provisions of 
this Ordinance. Now, at the very outset I may point out. that this measure· was 
an emergency measure. It was not a penal enactment. This was ad~ c'ear in 
the preamble of the Ordinance and it was also made clear in the speeeb of Sir 
TIeginsld Maxwell that it was not a penal measure but only an emergency 
measure. It was on the 15th of March 1944 that in this very House Sir Reginald 
Maxwell said: 

"Now. I want to reminrl t.hl' House thnt the Defence of India Act was not p .. illlal'il.' 
a pennI enactment. It was. as its Preamble a~ . 'an Act to provide for special measura 
·to ensure the pulllic ~n et  a.nd interest and th .. defence of British India and thp trilt. 
of certain offences' and a.ny one who Teads the Act can _ that a great portion of it deals 

-only with the creation of tho&c powers which are necpssary for any Govemment. to exercise 
in wI>r time. Of courle, 'the enforcement of those powers r.equiresthr prescription of certain 
p~n t . hilt thn ohjrrt. of fhp Art is difFf'rpnt. It is not 1\ penal enactment. It is 
designed for quite a different purpose." 

ere o~  it is clear that this Ordinance waS not a penal enactment; it wall 
only an emergency measure. This is also clear from the provisiObS· of lihe 
Defence of India ~. Seotion 1 Of the Defence of India Act SIYs': 

"Thill, . lIec'tion . shall come into fOlet! at. once and t.he remaininc provision! of this Ad 
"hall come into forr.e in lIuch arelll ...... It shall he enforced· during the· eontinuance 
~  th«' preHllt war and for a period of six mon'thl t.b..aafter." 

(I .. 
w " 
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It is tl'ue, the war has not been officially declared. to have endea,. but there 
ia 110 doubt that the war ended six months ago; It was popularly believed tha.t. 
ill:! iu Engluud, those detained in India will also be relea.sea. Although Sl.X 

mouths have elapsed since the war ended, order~ huve been passed. for their 
detention. Again, in the grounds that were I>upphed to the deten ~  It was. also 
mentioned that it was only because of t~e ~ that. they were bemg detaI ~_ 
In the United Provinces we were supplied WIth prmted grounds of detention 
and they may be divided' into five categories. I. will read. out . one 01' two to 
inform the House that their detention was only 111 connection vnth the war: 

"In pU1'8uance of section 7 of the Restriction and Detention Ol'Clinancc,. 1944 (No. III 
of 1944). you . . . . . . are informed .that the gl'O';llllls tOI' youI' d~tentlo . ~ere t~t. 
YOll wt're lin office holder and a promment ~nd. acti\'e member of the ~rganaat.lon whIch 
passed the resolution of August 8, 1942, sanct.iomng a maS8 movement which was calculated 
to impede the 8ueeeuful prOiecutlon of the war." 

Another runs like this: 
"In pursuance of section 7 of the Restriction ami Detention Ordinance,.1944 (No. III 

of 1944). you . . . . .. are informed that the grounds o~ youI' detelltlon were. that 
vbu were taking an active . part in the maas movement ullctlon'ad by the Congress ~n the 
'r880luti<l1l of August 8, 1942, which was calcula.ted to impede the successful pl'OSeclll\oll 'of 
the wllr." 

Another one said: 
• 'That you were a t all~ supporting and helping the underground organiution of the 

. maS8 o~~ ellt unc'tioned by the Resolution of the Congreas and calculated to impede 
the War. 

So, it is quite obvious now from what I have read out from the grounds t ~ 
these deteations were in connection with the war. As. a matter of fact, if the 
Government had been a responsible government Or a popular government, they 
would not have detained so many persons. That not being the case, it was 
boped at leatlt that, when the emergency was over, they will be released. 

What do we find now? In the United Provinces 56 persons are still under 
detention and several of them are those who were not free when the war broke 
out. They were already serving various sentences and when their sentences 
eXllil'ed. orders of detention were served on them. Although the war has ended. 
they ure still under detention. 

Allother case is that of the I .. ahore conspiracy prisoners. They have been in 
jUil for over 17 years. When the war broke out, they were serving their.orig;nal 
sentences and now they are being detained even after the war is over. Alf.hough 
they were the prisoners of the Punjab Government, the United Provinces Gov-
ernment have thought in December or January to detain them under this Ordi-
nallce No. III of 1944. 

My submission is this. If there if; IIU,V definite charge against anyone of 
these persons who are detained, then as has heen urged again and again both in 
Ow press and from the platform, they should he brought before regulnr courts of 
luw. but nothing has been done. l' ~ ord(,T'1' lire renewed after six months. 
Sir Heginald Maxwell had HSHUrl'd t.he Council of State that. this provision limit-
ing the period of detentioll WIlS. in a \\,;1:", III(~  better than the eorreR)londing 

-prnvi8ioll in RritiRh ruleR. 
Now, how t.hese orders m'e ext.f'lIded? Person,; are informed of the grounds 

of detention and then they send tlwir l'eplief;, wldeh are not. comidered. It is 
on]y 011 the report, of H single C. 1. D. ofi1el'r Ol' some subordinate police official. 
that they ure being detained anJ tbe\· Ilrc not ~ 'en even the details of. thp 
grounds 'Imder "'hich they hnve been 'detained.'l'he groundEl that. I have rEIRd 
out to the House show that they are of 1\ geneml character. It saVR, for in-
~t ll e. that you nre 8 lllemher of snch and ~lI  organisation the obje'ct of which 
IS 'ueh and such. 1t dws no definite fn('tf;. A person can say that he is not Q 

member of such nnd such organisation. Thel'e ~ no opportun"ity given to them 
to show that thoRE' charges are false. . 

This morning the Honourable the Home Melnbpl' raised this point that there 
Were only fQur detenus so far as the Government of Indin and the subordinate 
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administrations of the Government of India were concerned. I hold the Govern-
ment of India responsible for all those !,ho are de~ ned in India,. whether in 
Bengal, the Punjab or ~ e U. P. because if these ordmances were wlthdrawn and 
'repealed, these detenus will be automatically released. So, Sir, as the Honour-
able Sir Reginald Maxwell has assured the House that this was not a penal 
-enactment, that this was only an emergency measure, I submit that as the war 
has ended, and the emergency has ended, it was the duty of this.Government to 
have repealed the ordinance and to leave to the Provincial Governments to find 
-out their own ways and means to detain them, if necessary, o.r try . tTiem, or 
Testrict their liberties if they chose. But to have armed them wlth this measure 
.and then toO disown responsibility for the detention of such a large number of 
persons, I think that is not coft'ect both factually and mora,lly. Moreover: I 
know that directives are being issued by the Government of India toO the vanous 
"Provincial Governments from time to tlme. At one time, Sir Reginald Maxwell 
bad the audacity to say before this House that Congress leaders who had been 
detained would not be allowed to come out unless they give an assurance that 
they would not behave as they behaved in the past. It was said they would not 
be allowed to come back to public life. All sorts of things were said against 
them. But we know that in spite of Maxwells and others they have come back, 
not only come back to public life, they have come back with a definite mandate 
100 this House on the Quit India Resolution. 

During the last three years no subject has engaged the attention of the 
public more than the detention of such a large number of persons without trial. 
I think if any impartial tribunal were to examine the whole question, it would 
oome to the conclusion that in most cases the detention was wholly 'Unjustified . 
.As I said in the case of those who were not free when the war broke out, they 
'were already ,-"erving various sentences and their sentences expired only while 
the war was still on and still they have been detained. I want to know on what 
:ground. If they had been a.llowed froedom for some time, there mig.bt have 
been some justification that there wa.s a likelihood or a possibility of tneir com-
mitting some act which might prejudicially affect the efficient prosecution of 
'War. That was not so. Now, Sir, in the CRse of these Lahore conspiracy prison-
ers, they have been in jail for nearly 17 years now. Even an ordinary convict 
or a felon sentenced to transportation for life would have been released much 
earlier. But in the case of these patriots, although they have served their 
sentences, still the Local Government have thought fit to order detention after 
the war has been over. 

In conclusion, I submit to the "Elouse that the day of reckoning of Honour-
'able Members opposite is not far off. The Government might gc on detaining us 

. without trial, they might do as they please. They might exercise the weight of 
their nominated block to thwart the wishes of the elected representativesi5t the 
<lountry, but the day is not far off when they will have to regret the course they 
have been following. My submission is that the wisest policy will be to with-
draw this ordinance and to release these detenus. If however the Gover'llnient 
think they have sufficient materia.l ngaim;t them, then let them prosecute the 
detenus in a court of law. I am sure t e~p  detenus will be prepared to suffer 
the consequences, if they are found guilty. With these words, r move the HouBe 
do now a.djourn. 

Mr, Oha1rm&D.: Motion moved: 
"That the Aisembly do now adjourn." 
Sree Satyapriya Banerjee (Chitt.agong ·and Rajshahi Divisions: Non-

Muhammadan Rural): Sir, I rise to accord my wholehearted support to the 
adjournment motion which has just now been so ably moved by my Honourable 
friend .. Mr. SBksena. If, Sir, there is one matter more than any other which is 
1lgitating the minds of the people of this country, and I may add, also the 
Government though from a different angle, it is the question of the further deten. 

tion o~ the persons deta.ined without trial. This question has been engaging the 
attentIon of the Congress since the days of the a.rrest and detention of the Natoo 
brothers. Since 1897, when BB a result of the Rand murder the Natoo brothers 
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were arrested and detained, ~e Congress has been fighting for this cause. It. 
is Sir· II. matter of curious coincidence that I, as a meInber of ~e Bengal 
~ l~t e Assembly delivered mi'last speech. there ~n a similar ot~on ~ led 
by mysEllf, namely, the release of e ~ t  prisoners m Bengal. Th18 IS. my 
mlliden speech here today and the subJect matter relates ~ th.e same question. 
Shortly after I delivered the speech on the floor of the Bengal Assembly, I fell 
a victim to the Defence of India Act and Rules made therellI1-der, a "lawless 
law" as has been described by an eminent jurist of the land, a ~tan~g repro~  
to this Government and a blot on the statute book, a law whlCh IS a negatIon 
of liberty, for the maintenance and r r~eran e of ~  all o~er1llnent  are 
supposed to exist- od~  I ~l appearJDg before this .House to plead for t~e 
same cause viz., the discontmuance of further dete,ntlon of my comrades m 
freedom battle. )(ay I hope, that just as I was spirited away ~ ortl  after the 
delivery of that speech, the Honourable the Home Member WIll go the other 
way round. and see his way to release my comrades in detention in jail '} 

Sir. the legal aspect of detention has received very serious attention of the 
country at large. Rule ~ of the Defence of India Rules under which all the 
detenus were detained-they were called security prisoners-had been declared 
ultra "ire,. Then came the Validating Ordinance ~  was again questioned 
in a court of law. Then to cover all came Ordinance No. Ulof 1944 to valicfate 
all illegalities and irregularities committed by the arbitrary and irresponsible 
executive of the land. The Defence of India Act and the rules there-
under for which Ordinance 111 of 1944 has been substituted have 
been. as m,y Honourable friend has just l'eminded the House, 
an emergeDCy measure. The emergency of war came and went but the Defence 
of India Act and tJae rules go on for ever, as if for ~e defence of the British 
Empire in India. It is a crying shame on the part of this Government that even 
after the war has ended the powers that be have been continuing the provisions 
of the Defence ·of India Act and the rules made thereunder and Ordinance ill of 
1944. What is really the offence for which my comrades in freedom's battle 
have been detained '} Is it simply because they love their country'} Is it simply 
because they form that heroic band of patriotic men who can with heads erect 
say, "Give me liberty or give me death"'} Is it because they want for them-
selves to breathe an atmosphere of freedom and also to create that atmosphere J 

for all their countrymen'} Sir. I know of many cases in which the Government 
of the day have not played the game. I refer to the cases of the Chittagong 
Armoury Raid prisoners. Their activities in the Chittagong Armoury Raid which 
took place on the fateful 16th April 1980 have created history in the freedom's 
battle of the country. They during their incarceration became wedded to the 
communist way of thought and they declared from .~ nd the prison bars that 
the war which was fought by Great Britain was a people's war, a war whl'cft was 
destined to bring freedom to the people of the land; and therefore they asked 
their cO!lntrymen to unconditionally support the war efforts of Government. 
This fact was taken advantage of by Government and they printed and broad-
cast pamphlets quoting their point of view. You will be astonished to know, Sir, 
that not one of the Chittagong Armoury Raid prisoners has been released, 
though it was as a result of their opinion that many of the revolutionaries decid; 
ed to support the war which in their view was a people's war but which in the! 
view of the Congress was an imperialist war to the very core. It is said that the 
Government of India, save in a very few cases, have no r pol1~ l t  in the 
matter, but I caunot conceive how the Government of India can absolve them· 
8el"es of their re pon~ l t  with regard to those ~ up. detainE'd uncler their 
ord~r  or under orders of the Provincial Governments if they do not repeal this 
Ordmance III of 1944. That Ordinance has given power to the Provincial Govern-
ments to arrest and detain people without trial. So long 88 that Ordinance is on 
t·he I:Itatute book Government cannot divest itself of its responsibility. I know and 
I am constrained to say, Sir, that my appeal and whatever I say will fall on 
deaf ears of Government and I am reminded of the memorable words of Burke, 
uttered on a memorable o ~a on  "Patience is exhausted, reason ia fatigued, 
uperience has given judgment but obstinacy is nati yet conquered". Sir, I have 
done. 
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Several HODOura.ble Jlembelll: We want to hear ·the 9'overnment case now, 

The JlOIlO ra~le Sj.r ,john Thome (Hume Member),: .Sir, I expect my l ono r~  
able friends want me to present a target tcY thel:ll rather than ~ present the 
Government case, but r,till 1 do not wish to hang back when they want to hear 
what I have to I:;uy. 1 must declinc the invitation of my Honourable friend the 
;M;over to take any re$Jlonsiblity for persons detained under ordcrs of the Pro-
vincial Governments. The Ordinimce confers powers of detention both on the 
Central Government and' on tbe Provincial Governments and in practice thosft 
powers have been separately used and enforced. I do not want to bc mis-
understood about that. There has of course been cOllsultation between the 
Central Government and the Provincial Governments as to the policy under 
this Ordinance. That consultation is necessary; it is of the first importance 
to the Central Government to have the ad.vice of the l,lrovincial Governments J)U 
all matters relating to public order; and there are cases. \\:.rell i.t is equally of 
use tu ])roviuciul UOVtirWlleuts to be told by the Ccutl'ul UOV'1;;rumellt what the:! 
propose to do in respect of the areas Immediately under their control. That 
consult""tion took place at various stagee and it took p~ e imm8!liately the war 
ended. I quite agree with Mr. So:ksena that t.he end of the war produced a new 
situation. It ~rt nl.  produced a new situation; that was recognised imme-
dilltely at the Centre and the Provinces wera consulted as to the eRect t a~ the 
new situation should have on the polif3y hitherto followed nd~r Ordinallce nl. 
Now, Sir, the policy agreed on between the Centre and the Provinces was to-
release persons detained under Ordinance III lts quickly as. was reasonably and 
safely possible. ~ t was a policy agreed soon lifter t.he end of the war, and 
I can claim that that is the policy that l,as been .followed in th!,\ succeeding 
months. I hope I have made it clear thai I.do llot tlllte tqe responsibility for 
the administration of the Governors' provinces; but I have figures fro:r;n those 
provinces which r will quote in support of my Cllse that we have proceeded as 
quickly as was reasonably and safely to be expected with the release of deiit:nus. 

Now, Sir, in the Governors' provinces ill August 1946 when the war ended 
the Iluruber of persons detained under Ordinance III was 6,816. That number 
has now fallen-my latest figures are, I think, for the l~t  Jan ar ~to :l,to9. 

Several Honourable Jlembers: Sham£'! 

The 1J00000able 'Sir John Thome: My Honourable mends cry "Shamp". 
Prof ••• 'G. Banga (Guntur cum ~ellore: Non-Muhammndan Rural): Tt is 

worse than shame; it is a disgrace. 

'lb.. Honourable Sir .JoIm. 'l'bome: Mn~' J explain a little what that figure 
represents? 3,109 is the total figure. Of those by far the greater llumher-
over two-third-are Hurs detained hy the Government of Sind. Well, Hir. the 
Hurs are not my business, and I have not made a special study of their doings. 
But it is common knowledge that for yearfl. and especially of recent year!'!. this 
faction in Sind has pursued ~ course of lnwless and extreme violence-murder, 
dacoity, maltreatmeJlt of all kinds; fil1ally the derailment of passenger train, 
those are all to the credit of the H urs. 

DlwlUl OhamlUl Lin (West Punjab: NOll-;M:uhammadan) Why don't ~'o  try 
them? -

'lb.e Honourable SIr.John 'lb.ome: Not only have they committed thoRe crimes 
but they have created situations, T understand, in which it was impossible to 
get a conviction against Any Bur. Witnesses were intimidated Rnd witnesses 
were murdered. That has been going on for many yea.rs. 
Sardar JlaDgal Smp (Enst Punjab: Rikh): What is the number of Hurs 

detained? 

Th. Honourable Slr .John 'l"Jlorne: The number of Hurs detained at the 
presl!lit moment is 2.506. But What I wish to point out is that not only are 
~ e  riot my business, but they ar(' llot the husiness of this House. T myself 
shall not he 0. party to any decisioll or vok of this House which amounts to Q 
vote of censure on the Sind Government for their treatment of t,he Burs or a 
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demand that they shall immediately release the Hurs whom they are now detain-
ing. (Interruption.) So P.'wch for the Provincial Governme.nts. 
lfor the Central Government, the corresvonding figures are very modest. In 

August ] 945 there were 22 persons detained under the ord~r  of t ~ :entr~r 
Government. At the present day there are three. In the ~le  o l l~ner s 

.... ".1 .. Provinces, which, of course, are generally, with the exceptIOn of Ra:luchlstan, 
'" under the control of the Governor General ion Council, the number 10 August; 
"; 1945 was 17, ann the numher is now one. Let me repeat those figures, gentle-
men, becanse they are figures for which 1 am responsible. 

Prof. B. G. Rang,,: Does this number include Jai Prakash Narain? 
The Honourable Sir John Thome: Certainlv, it does. The number was 22" 

in August 1~ under orders issued by tIle Cent;al Government. The number is 
thl'eenow. The number in Chief Conllllissioner'R Provinces in August 1945 was 

I
~  17, and the number is now one. (Interruption.) 

:...... J)lwan Ohaman La1l: Who are theRe three? 
The HOJlourable Sir J:~ Thome: May I ask t ~ I may not be interr\,!pted 

II.S I have ~r  short time at my di"poRal. If my Honourable friends woulct t wRH, they wt1l know everything. 
' .• ' mo!: Honourable .ember: The Honourable Member may have five minutes 

~. Ohatnn.&!): wm the JiIonourl\ble Members just listen. 
Dlwan Qb&bl&D Lan: Mr. Chairman, it is a very important matter 
Iir. Ohairman: But I cannot extend the Honourable ;Member's time; 
Dlwan Ohaman La1l: We do llot want extenS'ion of the time. We want the' 

information. ' . . 

The Honourable Sir John Thome: The total for British India in June 1943' 
was 14,500. As I have said, in August 1945 that total dropped. The total for-
the whole of British India, including the portions for which I am responsible, 
was (i,85!i and on the 15th of J anuury of this year tie total is 3,113. 
Kaulana Zafar Ali lD1an (East CentrAl Punjab: Muhammadan): Are they 

ordinary criminals or patriots? 

The Honourable Sir John Thome: I WflR not proposing to conceal from this 
House what as It matter' of fact every Member of this Houso knows already, 
namely, the names of the four persons detained under orders either of the Cen-· 
tral Government or  of Chief Commissioners. Their names are: 
J ai J)ralmsh N arain, 
Ram Manohar Lohis, 
Sardur Sardul Singh CaveeBbar, and 
Krishna Nair. 

In the last few days I have myself seen each of those four persons., I con-
versed frpely with them. I should like here and now to say that I am indebtecf 
to them for very fnll and frank discussion and the eourt,esy with which they 
received someone whom they mlly not have been expected to regard with very 
great affection, and generally for the light I received from them on the questions 
which I have to consider in regard to dden1ls. 

Prof. B. 'G. Ranga: They did net. look dangerous. 

The Honourable Sir lchn Thorne: AR regardR our diReussions I should prefer 
not t.o go into what was said in flAy great detail. I would prefer to wait. They 
spoke ran l~' to me; I spoke frankly to them. I should perhaps be taking an 
advantage of them if I sHid what they said to me when they cannot say what 
I said to them. But I questioned thern in particular on their attitude to' 
violence ItS a political method and as to their views on the present political 
situation. I received from them very intereRting answers to the questionR I put 
on those subjects, and I have no doubt that they gave.me their confidence. 
They made no secret of their views, ann I have no reason to suppose that they 
Bet out to mislead me. 
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JIr. K. Ala! .&Ii (D!lhi: General): Are they to be detained for their views? 

ls that the principle of the Government? 
'!'he lIcmourab1eSir .T0hD. ftome: As regards the present position of these 

'lo~r persons, it is that the orders under which they are at present detained have 
stlll some months to go. I think June and July are the months in which those 
orders would, unless previously cancelled, expire. I do not propose to stand 
-on those dates. It was only a few days since I saw these gentlemen and the 
matter which I am now considering is whether there is any good reason in respect 
of any of them for anticipating the dates which would terminate .the orders under 
which they are at present detained. One thing I will say- on that, and that is 
that I should not feel myself justified in forming a decision without consulting 
oertain Provincial Governments. I do not think I need give reasons for that. 
Briefly, the reasons are that at any rate three of these persons are residents of 
:areas which are not under the direct administration of the Government of India, 
:and it is right and proper that the Governments of those areas should give their 
'Views on the question of release of these persons. 

Shrl Sri Prakua (Benares and Gorakhpur Divisions: Non-M;uhammadan 
~ ral : Did you consult these Governments when you detained them? 

ft. Boaoarabl. Sir.JoIm 'I'home: But I wish to make this quite clear-that 
the responsibility is that of the Government of India. The Government of 
1ndia will not take shelter under the Provincial Governments any more than we 
-expect Provincial Governments to take shelter under the Government of India. 
'The responsibility is here. I am' aware of the weight of it and I would ask 
this House to give the Government and myself, in particular, oredit for gi .. ing 
'Very earnest consideration to the questions which have now to be considered. 

JIr. KrIIIbDa 0baIIdr& Sharma (Meerut Division: ):\I'on-Muhammadan Rural): 
1 support the motion on three grounds, namely-

That the law under which people were arrested and detained was a bad law. 
It was a law against the cannons of justice and fundamentals of criminal 
jurisprudence. 

That the law. bad as it was. was abused. 
That it is unnecessary and without any justification to keep the people under 

detention after the emergency, if there was any. has ceased to exist. 
The law under which these people were arrested and detained was rule 26 

made under Defence of India. This rule empowered the Government to detain 
innocent people in prison without trial. That was a bad law. It was declared 
ultTll vires of the powers of the Governor General by the hiBhest tribunnl of the 
land. Now. in fairness and justice-if a subject people can expect justice from 
.8 foreign rule----the Government should have released the detenus after rule 26 
was declared invalid. But what did the Government do? The Governor General 
issued an ordinance 14 of 1943 validating orders of detention made under rule 
26 of Defence of India Act. This is shocking to sense of justice. It is arbitrary 
·and unjust. It is tantamount to this. I, Governor General made a law. That 
law was bad. I arrested and detained you ;Mr. X under that bad law. Now. 
though the law no longer exists I still order you, to be detained Mr. X. because 
I have the Sovereign power. This is, I submit, a crime against law. The 
history of criminal statutes has no parallel to this. ~  a on ~ro  thing. is 
unknown in law. Thus the innocent people were deprived of their hberty wlth-
'out any reason whatsoever and the tragedy is that some of them are still rotting 
'behind the prison bars. Considering the jail conditions in this country, it 
means they are being killed by inches. 

Then again, the old obnoxious law has been repeated in Ordinance I~I of 1944. 
validating detention orders passed under the no-law rule 26. g~ have 
-changed. The world is changing. But this mighty o ern~en~ will not 
~ ange. Right and wrong are conceptions foreign to its way of thmkmg. 

That was not enough. Even that bad law was ignored. The law was 
:abused. If a bad law can be abused. the police constaole rule was the result. 
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Ally one could be sent to Jail and rot there only if it pleased a po~~e constable 

1;0 point out his fingure at him. The misfortun.e of J?eople ~  tl e~ by the 
police to make their fortune. I know of a case In which ert~1n very big people 
who cont.ributed large sums to the War Funds, somehow, displeased the local 

lSuL-Inspector-these big people, faultlessly loyal though they were, were sent to 
prison and detained there. They made representations to the local Government. 
'The District Magistrate visited the Jail. They told their stoty to him. "Oh, You 
!have been disloyal to your people", was the jocular remark. by. this District 
Magistrate. After the long correspondence between certam big people on 
behalf of these unfortunate detenus and the Government these people were 
-released. But again the angry police officer stepped in and these unfClrtunate 
big loyal subjects of His Majesty were sent again to their old prison barracks. 
When the District Magistrate again visited the Jail I'nd was approached in the 
~onne t on he replied "Well my friends, I am helpless. It is the polioe constable 
that rules. It is the police that are responsible. If I intervene, my action 
would be suspected and I might be shifted to the postal department". Sir. it is 
:said by an eminent English Judge "It is a hard thing to oppress law, to oppress 
people' '. Here law has been murdered to murder people. 

The Honourable Member has said "only a few persons are detained". You 
have no business to curtail the liberty of even one single individual. It is no 

argument to say that the number is dwindling. It is a continuous wrong. I sub. 
mit these persons should not have been arrested and detained, under the cir-
cumstances they have been detained. It is futile to say that there are bad 
reports against them. Where did the reports come from? From the Police 
Constable. Reports can be against anybody, and anyb:>dy can be accused of 
anything under this rule. If you have anything against these detenus, why not 
prosecute them in a court of law? Their case would be decided bv a competent 
court of justice. Let them have a judicial trial. If any of them has committed 
the crime alleged against him he will rightly suffer the deprivation of his liberty 
and undergo the punishment provided by law. But to keep people under deten-
tion for indefinite period on police .. eports is something unknown in any civilised 
country. It is not permissable in law and is outrageous to the sense of justice . 

. This continuous detention in prison as I said before is aga n~t sense of justice 
llnd humanity. It has no sanction in or~ or in law. As I submitted 'you call 
curtail the liberty of the individual for two reasons. For the safety of the Stute, 
and for the protection of an individual and property. Now in regard to the safety 
of the State, I submit the War is over and no emergency e ~ . This mighty 
Government need have no fear from a number of unarmed men. These persons 
are not resourceful enough to raise an armed revolt against the State. This 
powerful Government has existed against our wishes and despite our will to the 
contrary. If we could throw it off, we would have done it long ago. It is 
ridiculous to suggest that any danger would be expected from the persons under 
detention, either to the State, or to the individual. There is no Indian ~o 
debaRed who will suggest any justification of the detention of theRe innocent 
persons. So, I submit there is no reason why these people should be detained. 
They should never have been detained and the sooner they are released the 
better it is for aIL 

Kr. Abdur Rahman S1ddiql (Calcutta and Suburbs: Muhammadan Urban): 
Sir, I do not desire to detain the House long but after listening to the f;]Jeech 
of the Honourable the Home Member I was wondering whether T was sitting in 
a place where policies or decisions of the rulerr, of India were being expluined. 
Mr. Chairman, after the action of the Commander-in-Chief in the IDntter of the 
Indian Natiollal Army I consider that the Home Department of the GOVf'nllnent 
of India have no lege to stand upon. If these I. N. A. men could be liberated 60 
easily, no argument on earth cnn convince me of the fact that the Government uf 
India is really acting legally and reasonably for the safety of British India by 
detaining these four men. 
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Su', the Honourable the HOIue Member wanted credit from us for the ve,ry 
generous llumller ill which he hus brougbt down 22 to Sand 17 to 1. 1 a-m 
ready to ncknowledge thilt kindness. I wonder why he stopped at II lllPre foul'-
and not reduced it t.o lIil. Hud he done thilt there would have been no adjourn-
maul and our time wouid have been usefl to a better PUrpOS9. Hut, Sir, when 
a Govenlment of India man tries to throw the responsibility on a Loca.l Gov-
erw!lent, the Locnl Government people say "We are helpless in this ma.tter. -\ 
telephone message has come direct from Delhi to the Governor and, therefore, 
we hn ve got to obey our masters in Delhi". This has not ha.ppened once, it has. 
110t happened twice but it has happened dozens of times. When the G. vern-
ment of India, whether it be in Delhi, whether it be in Patna or whether it be ill 
any other place in India. uses the telephone and commands these Local Govern-
ments to behave as commanded. Mr. Chainnan, I shall not be oonvinced of the 
fact that there is anytbing in the nature of J1rovincial t~o . When I go-
to the Governor in my Province he sends me to Delhi and when I come to Delhi 
r rec?ive .the type of answer that was given toduy by the Home Member. . 

Sll', hiS whole case falls to the ground, 1\-'hen he unfortunately introduced the 
H urs in his arithmetic. Special tribunals were set up a~d army orders to pound 
those people into a.toms wer.e issued in a manner which the Bind Government 
dare not take up. Sir, men, women and children were pounded by aeroplanes, 

.Rllql_ies surrounded these poor Hurs. It is so easy to give a dog 0. bad name and 
then to kick it. Are the Hurs not human beings? Are the Hurs not people-
who deserve kindly treatment, at the hands of Government? Even if the' 
Local Government, 'misbehaved in this matter it was the duty, not perhaps of 
the present Home ;Member but of his predecessors, to see that the Sind Govern-
ment did not perpetrate inhumanitie!-l of a type which only the war-lJ!6ntality 
oou1<1 generate. Mr. Chairman, in spite of atom bombing in Japan and in spite 
of peace talks that we hear so much about, the Hurs.are being treated not in s-
human manner. . Sir, whole tribes and whole people are going to be translated 
from Sind. I do not know in which part of India,-where this temble hand of 
the Government of India will allow them-to live in peace and quiet. 

An. BOIlOurable Kember: In the Andamans. 
1Ir. Abdur Bahman Siddiqui: Sir the word "Rm" menns one who is free 

or a lover of freedom. These people, Sir, have suffered at the hands of the-
British Government in Sind for ye9 which need really a good counting. At 
one time there was Bachal und Bachal was called Bachal Badshah and he made 
the police und the army in Sind dance n gooil deal. Ultimately he was caught. 
and hanged. Are the Hurs ren1Jy a peoIlle with traces of insanity or madness in 
their makeup? Why do they behuve as they have done? Because, Sir, the 
iron hand of the Government and its ngent.s lmve made life impossible for them. 
The Pir of Pagaro was supposed t,o he their religious head and he too WM not 
allowed to take care of his flock!--:. Ilnrl the l"f'Sltlt was that he had to pa~  the 
extreme penalty. I am not here Rtrmding to defend the Pir or any ~  his agents 
but I do appeal to the Honourable the Romp Memht'r to show a blt of mercy, 
a bit of kindness and where he will consider the cases of these four men who have 
perhapR given him Rome reasons, some caURe to reconsider their cases, may I 
appeal to him on behalf of these poor Hurs. whom he will not go to see? 

He will perhaps send a tapednr or a sub-inspector of police ~ o will, with 
the mighty arm of the Government behind him, kick these poor people. - ]f he 
Mn "end a. committee of thi" Hou;\e to go and tRlk to these Hurs, T am abso-
lutelv eertain that aU the 110nSenile being published about these Hurs win bp 
pro,,;.(l to he real, true flnd lIt-f,er nOllsemw. Ordinar;y zamindars-h.a:ris as 
they are called in Sind-it is the tapednr who allows water from the canal to go 
into the fields: it is he who makes the poor ngriculturist commit even murder 
hecal\l;;e it is a quest.ion of Ril. ,,5 or Rs. 10 which he cannot afforrl; and if be 
cloes not pny the amonnt, hiR lands are not wat-ered and he 
rllaV ,have to i1ie for want of food. It is these alle t n~  in the lives of 
these ngrit'ulturists ,vhich make them do things in B manner which may not 
be acceptuble to the Honourable Homp Memher and his Department. T ha.ve, 
t.herefore. to appeal to the Department. which bas tried in these last few 
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.days to gain the confidence of the fuur gentlemen whose names were giv&ll . 
. June and July may be anticipated, as he said. I hope when he goes bacl{ 
nome today, he will issue an order allowing not only these four but all the 
.{;,thers in the rest of India including the Hura to be let free. If they commit 
.tilly crime, if they commit uny offence under the IndiunI>enai Code, Jet the 
ordinary law of the land take its course. The lionouruble Memuer from 
Bellgal tallmd of the Natu Brothers and the others who were detained Wlder 
~ at terrible piece of legislation-Regulation_ III. and its many offsprings 
Jater on in the shape of these ordinances and these terrible laws, I hope they 
will ull go on the 1st of April, if not earlier; but you will readily understand 
that a member of the Bengal Legislative Assembly ",·110 lI\ight" have been 
minister for the HOllie Department in Beugal wus spirited away within-twenty 
iour hours of his becoming thut minister. That, Sir, to my knowledge, was 
.alTanged on the telephone. If I Ulll asked, how did you kIlOW, 1 shall deny 
the information. But I stand before you and decillre thut wherever the (tow-
I:!rnrtlent of India wants II thing done, it can get it dOlle; and the Houourllble 
;the Home Member, I hope, will see to it that every Indian kept in prison, kept 
in custody without the law coming into it, shall be freed und then let them 

,go to court and even if the court sends them to jail, I hope they will iinitate 
the. policy of the Commander in Chief and let them go home. 

JIr. K. B. Jla8aDi (Bombay City: Non-Muhammadan Urban): I am afraid, 
Sir, that, in rising to address this House for the ··first time on the spur of the 
moment, I am being guilty of an indiscretion. I hope the House will be kind 
to me. . 

At the outset, I would like to associate myself with much of what has 
fallen from the lips of the Honourable Member who spoke before -me-all of 
it; in fact; I refer in particular to his remarks about the Hurf!. I am glad 

_that he has taken exception to the Home Member's attitude of regarding the 
Hurs as outside the pule of Indian humunity. Thl:! Home Member thought it 
right to say that the Hurs are not our business-not the business of the Gov-
.ernlllent of India, nor the business of t.his House. As fur us I 11m aware, the 
HurR are Indians, and every Indian is our business; and therefore I um sure 
this House will not accept any proposition which attempts to separate from 
the main body or this nation 11 section which, if they ure ruthless on the one 
hand, are brave on the other, which, if they ar~ buckward in their methods 
.Jll1J in their education, have yet shown quulities of courage, resistance und 
orletermination of which we are proud. 

Turning to the narrower issue of the four gentlemen who Ilre the prisoners 
.of the Central Government, I have the honour to he acquainted with all of 
them. If I do not refer to all of them today, but only to one of them in 
,detail to show what kind of men are being kept without. t.rilll, it is hecause the 
person to whom attention will be drawn by me stands IlS a Rymbol in a way 
of all that is finest in this nation,-I refer to Jai Prakash Narnin. The 
Honourable the Home Member mentioned that in the course of his friendly and 
fran k discussion with these four persons, he questioned them R!' to their utti-
tude to violence. It strikes me at the outset that the claims of the Honour-
able Member to question anyone about violence are themselves open to ques-
tion. Honourable Members on the Treasury Benches represent a system whose 
hands are literally. soaked in blood. They have come very recently out of the 
most futile find Vooel" :\l'nr that this universe hns I'VCI' RC01l. The\' have 
·indulged in mass sJall!!'llter on hath sides, Does it lie in their'mouths to ques-
tion anv 011e ns to wllether he believes in violence or not? If Jai Prakash 
Narain' were to believe thnt resort to fm'ce is the olll\" WIlV in whiC'h to free 
his countrv, then certainly it does not lie in the 1l1~ t  ·of the Honolll'flhle 
Member to q\lest:i011 thflt ~ g t of hi!; to resort to form'. Muhutmll Gnndhi muy 
have that right. Those who helieve in and preach and practise non-violence 
may have that right. But those whose whole career U!; (In C'mpire, as R 
nation, i!; rooted in force and violence certainly have no right to ask that ques-
tion. o ~ years ago, in connection with Jo.i Prn.kash Nllrnin . himself, 
Mahntmh ~d  had oecasion to RRy that you, .whose heroes nre CliVe Ilnd 
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W lllTen Hastings, you paive held out to young men throughout the world these 
Dlodels to follow. If today any Indians turn to the example of Clive and the· 
methods of Clive, it is you who are responsible and nobody else. 

Let me, if the Honourable Home Member will give me five n ~ ' atten-
tion, try to tell him what kind of a man they are holding in prison. His. 
patriotism is known to every one in this country; but what is Dot so much. 
known is his mildness, his gentleness and his kindliness. Jai Prakash Narain. 
would not hurt a fly if he could help it; and I say this on the ·basis of more 
than ten years of the closest acquaintance and friendship and of working with. 
him in common for many years of thot time. His sterling character and, his. 
intellectual integrity are also known to those who have come to know him. 
One point I would speciaUy make is this: if there is one man in this country 
Who stands today for a democratic transition to·.a socialist order-
of sooiety in India, it is Jai Prakash Narain. You ·gentlemen, whos&. 
principal Government in London today claims to be socialist, are-
guilty of creating a situation, an ironical situation, where, with a. 
socialist government in office and power in England. you keep in prison 
here without trial the very man who in this country would try to lead this. 
nation, democratically and humanitarianly, towards the objective of socialism. 
Jai 'I>rukash . Narain's socialism is not the so-caUed socialism of the Russian 
Government or the Soviet Union. It iFi not a socialism which is prepared to. 
indulge in ruthless and hlood.y metaods. If the Honourub!e the Home Member-

~ will' permit me, I shall present mm ~ t  Jai Prakash Narain's Picture of a 
"Free India," which was published at the time of the Ramgarh session of t ~ 
Indian National Congress. That picture envisages a democratic form o~ society 
in India where all classes would be allowed to exist, where no violence will be 
done even to the exploiters and the vested intbrests, where the masses of the. 
people will . come into their own by peaceful, democratic and non-violent 
methods. Mahatma Gandhi gave his blessing to that picture on the ground 
that, along with him. Jai Prakash Narain a~~o contemplated non-violent soCial 
changes. This is the man who, by implication, it has been suggested to us .. 
is guilty of violent etpod ~ The irony of the situation is quite clear. It 
is based on the anomaly of a socialist Government in Britaia keeping sociltlist 
leaders in India behind prison bars. If.J ai Prakash ~ arain is dangerous, then 
some of us on this side of the HouAe are dangerous also. 

Prof. N. G. Ranga: Everyone of us. 
lIr. M. R. Masani: And, Sir, what is more. Every young Indian who feels 

for his cOllntry, who reserifs the poverty·-and the degradation in which our JTJflsses 
today Ilre living, is also 1\ very dangerous man. I make bold to say that if Jai 
Prakash Narain, Ram Mnnohar Lohia, 8ardar Sardul Singh Caveeshar and Krish-
nan Nair were released, thei!' mellowed leadership will have a wholesome effect on . 
thousands and thousands of hot-headed, impetuous and impatient young men: 
who, if they are not released, will be even more dangerous in their time. 

Sardar Mangal Singh: Sir, I rise to support the motion before the House. I 
: ngrat ~ate the previolls speaker on his very brilliant speech and the capable-

manner in which he has put the case. I do not propose to take up much time-
of thi.a Honourable House. I wish to refer to one or t,wo points for the 
attention of the Government of India. The Honoul'able the Home Member 
has given us some light about the figures of the prisoners who are being dctained' 
in ,jail. In 1948, the number was over 14,000. By November-1945 it came 
down to about 7,000 a.nd now if we exclude the Hurs the number is less than 
600. Out of this, the Government of India prisoners are only 4. When we. 
knew that Ordinance No. III is ~e ng issued, we t o ~ t that within the next 
six months most of the prisoners would be released but by experience we founel 
that the six months period was only a hoax, because after six months the orders 
were renewed as a matter of course and what difference does it make whether 
you detain a person for four years by palling an order at ODe ,time or you detain 
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him for four years by passing 8 similar" orders. In this m&lll1er the Govern-
ment of India have been. continuing, for the last. two e~r  and more,. manl 
prisoners in jail. Of the four persons, I should like particularly to POlOt out: 
the case of one person whom I know. very lo~ . for a long time., .Sardar 
Sardul Singh Ullveeshar was arrested 10 the beg10nmg of 1942 .and It 18 ~o  
four years since he is kept in detention. We have been makl.ng complaInt:--
to the Provincial Uovernment and to the. Government of IndIa that he l8. 
being sept in a very unhealthy place. He is suffering from rheumatism and. 
he is !sing kept at Dharmsala where. cold and rains have aggravated the. 
trouble. I personally know that many non-official visitors, an~ also the Dis-
trict Magistrates of that place have recommended to the Punjab Government 
that Sardsr Sardul Singh Caveeshar should be transferred from that place .. 
Not only that. Two Civil Surgeons of this district have successively recom-
mended to the Punjab Government that the climate of that place does not. 
suit Sardar Sardul Singh's health and that he should be removed from that. 
place. One civil surgeon has recommended that he should be given diathermal 
treatmeJr which is not available at Dharmsala. In spite of the recommenda-
tions and representations of the persons concerned, the Punjab Government. 
d ~not move and when we approached the Punjab Government. they said-
'we are helpless, he is a prisoner of the Government of India'. ~ entirely 
support the remarks made by my Honourable friend Mr. Siddiqui that we. 
have to run between Lahore and Delhi and we do not get any satisfactory 
answer either at Lahore or at e~ . I most emphatically protest against 
this attitude of the Government of India and the Punjab ~ ern ent. When 
we go to the Punjab Government, we are told-'you must go to the Govern-
ment of India'. When we come here, the Honourable ~ e Home Member-
says-' Although I accept full responsibility, I have to consult the l~ro n al 
Government'. Now, a ninnber of newspapers 113ve openly and repeatedly said 
that the Punjab Government is willing to release him. I have personal know-
ledge of that and I have had personal talks with the I)remier of the Punjab. 
that he does not want to stalid in the way of his release but it is the Gov-
erlllnent of India which iii! st:mding in the way. When we cOllie here und 
faee the culprit, the Home Member, he says T may be able to iSRlle the 
orrlers but I have to consult. the Government, of the Punjab. I most strongly 
protest against this shilly-shallying and thili! sort of attitude on the part-at the. 

, Governlllellt of India. 
I wish to make mention of two more fucts. One is that so fur as the, 

Government of India prisoners are concerned, is it not the duty of the Gov-
ernment of India to see that their prisoners are properly fed and are suitably 
hept in 11 proper place. The Government of India say-'our responsibility is.. 
to issue orders for the arrests and after that nobody knows what haPRens to 
them'. I' put it to the Honourable the Home Member-does he know that of 
these four persons Sardar Sardul Singh Caveeshar and Mr. Jili Prakash Narain 
wore kept in the Lahorfl Fort. And what is that place? It is neither II 

judicial lock up nor 8 police lock up. There are no rules which govern the· 
conduct of the o~ e official!'! or which govern the day to day life of the 
prisoners there. We have been trying to find out the rules of the'Lahore Fort 
and we haY& not been able to know so far. I hope the Honourable the· 
Home Member will look into this matter. Those' persons who have come out 
of the Lahore Fort have given harrowing details of persecution and third degree 
methods adopted there. We have recently heard the stories of two young men. 
belonging to the families of the Leader of the Opposition. These young men I .. ' ' narrated har.rowing details of physical persecution and third degree method8 
used by the Punjab police. I put it· to the Honourable the Home Member-
~' et er it is not his duty to see t.hat thoRe prisoners are kept at least accord-
Ing to some standard of human living. They do .not care. When we point 
out any difficulty to the Government of India, they refer \18 to the Punjab. 
Government. 

;. 

I do not know to what place Sardar Sardul Singh Caveeshar has been sf'lnt 
from Deihl. If he hll been lent back to Dhannlala, I would requea' the-
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Honourable the HomEl Member to look into the papers and the file of that 
place. And if he does not find it possible to issue orders for his releuse' imme-
diately, at least he should be trausferred from that place to II place where he 
.·could be properly treated medically. I know personally that he is suffering 
.from a serious disease. If his disease is not attended to immediately, it may 
..be dangerous for him aftf!rwards. 'About the release, the Home Member has 
very kindly said, if I understood him rightly,. that the orderS issued nOlW will 

;.l1ot be renewed in the case of these four prisoners. I hope I am correct. 
The Honourable Sir John Thome: I did not 8&y that. ' 

I Sard&r 1I&Dc&l SiD.gh: I am glad. that the Home Member has cleared the 
:point. 

The Honourable Sir "aim Thome: On a point of personal explanation. The 
.question was whether I had said that. The answer is that I did not say that. 
1 am not entitled to speak again. ,: 

Sardar IhDpl SlDgh: I understood him to say that the Orders issued now 
;lllay be anti-dated but will not be prolonged. I am glad that impression has 
been removed. So, it. is just possible that these four prisoners includi'ng 
Sardar Sardul Singh Caveeshar, Jai Prakash Narain, Dr. Ram Manohar Lobia 
and Mr. Krishna Nair, may be kept even beyond June and July. If that is 
the position, then the Government of India deserve very strong censure not 

·only today but every day till the last prisoner comes out of jail. This Govern-
ment cannot undel'lltand the sentiments and feelings of the Indians when they 
.continue to keep most of their leaders in jail indefinitely. I put it to the 
Honourable the Home Membel' that all the leaders of the Forward Block, 
including my Honourable friend the Leader of the Opposition and others, have 
been released and I want to know particularly why Sardar Sardul Singh 
a ee arJlI~  been selected for this discriminatory treatment. I know Sardor 

'Sardul Singh Caveeshar personally. He is very well respected and intellec-
tually he is a very great man. He has written several books. He was a 
-member of the Congress Working Committee, which is the highest honour for 
'any Indian and at the time of his arrest he was the acting President of the 
Forward Block. He iR grently rp'"pected by the people of my province nnd 
1 hope the same is the caRe a~l over the country. AllY time> riul'inq whieh 
-Surelar Sardul Singh Cnveeshar is kept in jail is bound to embitter the feeling'" 
of the people against the Governmcnt. T would reqUf'Rt thp Honourable the 
'Home Member to review their CIlRes Rnd to issue ordeT!> itnmerliatelv. 'What 
reo son can there be to detain Sardar Sardul Singh Cn:veeshar Rny further? If 
he comes out, will the British Empire fnll or will the HeRvenR come down? 
·rrhe Government of India's attitude is entiTely revengeful and vindictive in 
keeping that eminent gentlemRn nn;v long-PI' in jAil. Sir, I Rupport the motion. 

Bul Sarat Oh&Ddra Boae (Caleutta: Non-Muhammadan Urban): Sir, shortly 
.·after the enactment of the Defence of India Act and the promul/itRtion of the 
rules thereunder, speaking from my place as the Leader of the Opposition in the 
Bengal I..egislative Assembly. I said that the Defence of India Act and toe rules 
made thereunder were not made for the defence of India's freedom but were 
made for the }Jerpetuation of India's slavery. Events that have followed one 
~ tp~ another in quick succession ",ince the year 1939 have, I venture to say. 
Justified my remarks to the full. The same remarks apply with equal force to 
the ill-born and, shall I say, the ill-bred successor of the Defence of India 
Rules; I mean the Restriction and Detention OrdinBnce of 1943. 

Lot 1J~ exnmine fOT one tlJomenl what hOB been and is heing done. The 
!edel'lll COlll't de de~ that a particular rille of the Defence of India Rules is 
!lIpg'll uno 1I1tm re ~. Rllt "the pc !'; t :lIntion of Indin 'F: slnvery demand!': thnt 
t~e  Bf1,me rule in another form should be promulgated, and in comes the Restric-
tIOn and Detention OrdinRnce. The Calcutta High Court declares that a parti-
cular r.ule of the Defenee of India Rules is illegal (lnd tl1trct. vires and that certain 
detentlOn~ nd~~ ~ t rule ,cnnnot,poss!b11 be sQPported .. At'onde, Jihe 'sanlie day 

-or the next, order til served on the prIsoners, whose r£'lease is rurected by the 
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<;alcutta High Court, under that rusty, old Hegulation, eg~at on III of 1818. 
'l'hat is why 1 say today that whether it is the Defence of IndIa Rules. or. whether 
it is the ltetitriction and Detention Ordinance of 1948, all such and similar rules 
.and ordinances were made and continue to be enforced iIi order that Ind a~  

'loVery might be perpetuated. Take, for instance, the cases ?f three n no ~ 
'patriots of India-Sardar Sard ul l::Iingh Oa veeshar , Sa t~aranJ an Bakshl a.rl~. J &l 
Prakash Narain, to mention only three out of a host of others. What CIvilized 
government in the world can possibly think of keeping such persons in' detention? 
1£ they had been guilty of any crimes, they ought to have been put up before 
the courts of law .• 

It was said at the time these rules aud orainances were promulgated that 
they were meant for the duration- of the war and six months thereafter. The 
war has come and gone but the detentions continue and one does not know how 
long they will continue. The same relentless policy is being pursued for the ).&st 
six years. If, in response to the notice which was given by my Honourable 
-friend Mr. Saksena, the Honourable the Home Member had got up in this House 
.and said, "Well, the Government of India are prepared to release these men", 
such an action would have had some grace. But the Government of India seem 
·determined to fill the cup of bitterneas to the full. Let them do it; let them do 
it; let them do it. We are prepared for it. We know that as long as a. single 
man like Sardar Sardul Singh Caveeshar, Satyaranjan Bakshi or Jai Prakash 
Narain is in jail, the place of every honest and patriotic son of India is in jail. 
As long 8S they are in 'jail, the Government which is represented on the Benches 
in front of me, stands convicted of crime, of crime against human society, of 

·crime against law and of crime against justice. I know the Government speaks 
-of Juw and order; but it is their law and their order. I know-and I heard the 
Honourable the Home Member saying so few moments ag~t at their policy is 
to release prisoners as soon as possible, as soon as it is consistent with publio 
safety. Public safety, as described by the Honourable the Home Member or the 
Government whom he represents, is not the safety of India; it is the safety of 
the Imperialist GoverIllQenj; which is dominating India. That is not publio 
safety. Take a ~ te  if you like, today. I challenge you to do it. The 
public safety of India will demand that each and every person who is now in 
.Jail should be released. That is the p,!-blic safety for which we stand, noj; the 
.safety of that diabolical imperialism known as British imperialism compounde4 
01 hypocrisy and cruelty, which denies the ordinary elementary rights of man. 
Public safety, forsooth I r challenge the Government of India to put this matter 
hefore the public of India and take their verdict. Will they do in Have they 
.the courage tG do it? The Government have a rusty"' old weapon in their 
.armoury, and when the courts deoide one way, when they decide ~ at a parti-
-cular ordinance is illegal or a particular rule is illegal, the rusty old WE'.apon 
-comes in very handy. 

Then, Sir, the Honourable the Home'Member said there was consultation 
between ~ e provinces and the Centre. I admit I never had experience of 
executive .administration. But I know, I have some idea of the sort of consul-
tation that goes on. It only affords an apology either to the provinces or 00 the 

<:entre, it only &fiords an excuse either to the provinces or to the Centre, as the 
case. may be. If you ask a question in a Provincial Assembly, in COUles the 
answer that it is a matter for the Central Government. When you ask a similar 

..question in the Central Assembly at Delhi, comes the answer, "Well, the person 
is in the custody of the Provincial Government, the Punjab Government, the 
Bengal Government, etc., etc., and it is a matter left to them". That is why I 
say these consultations only afford some excuse either to the Cetit'ral'Government 
·or to the Provincial Government as the C8se may be. But the detention conti-
nues. These so-called oonsultations, shall I say, are consultations between 
fellow criminals,-between those who have been and who still are guilty, as I 
'said, .of crimes against law, crimes against justice, crimes against human society. 
Well, Sir, consult.ations go on merril1 between fellow criminals and the result 
is what we know today. Then, Sir, the Honourable the Home Member, said-
-whether he meant it or not, I cannot say,-in the course of his speech, possibly 
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he ~ d nad ert.en~  but he did ~a~e the. admission "that these people are 
detamed for ~ elr ~e .. ~.llJ SIr, It remmded me of something which I had 
read ~ en I ~a . still wlthm my teens.. I read something about Italy under 
~ trlan dommatlOn. I remember readmg that when Austrian domination was 
ill force, every ,young man, who was silent and serious, was considered to be 
dangerous by the Austrian Government and was locked up in prison. Here the 
Government of India detain people for their views or supposed views. The 
Austrian Government of course went a little further. Here the Government are 
wiser than Governments were in those days-Governments which detained young 
men who were silent and serious for not giving expression to their views. I 
have not the least dOUbt however, that by and by when you will not find even the 

" excuse o~ saying that the ~  of prisoners are dangerous yO\1 will also adopt 
the AustrIan model and detam men young and old who are silEmt and serious 
for not giving expression to their views. . 

Shri Sri Prakasa:. Even though I was not ~r o  they detained me. 
Shri Sara.t Oha.ndra Bose: One admission the Honourable the Home Mem-

ber made this afternoon and that was that the responsibility lay with the Gov-
ernment of India. Sir, I am extremely beholden to the Government of India 
for the opportunity they gave me for four long years to read books and news-
papers, of course not sent by Government but either purcha.sed by me or sent by 
my people, except those which were withheld by them on the ground that my 
education had been on wrong lines, and that it was up to them to try and 
educate me on the right lines even in my fifty-fifth year-I am extremely be-
holden to the Government for the opportunity they gave me to read some books 
and newspapers. I read often and often that when it came to the question of 
responsibility, the Centre threw the respollflibility on the provinces or the pro-
vinces concerned threw the responsibility on the Centre. However, one matter 
has ben cleared up this afternoon by the Honourable the Home Member-that the 
responsibility rests with the Government of India. So, the position today is 
clear and I am thankful to the Honourable the Home Member for clearing up the 
position even at this late stage. We know, therefore,that what has been done 
up till today and what is befng.done today: is in accordance with the policy of 
the Government of India and it is that poHcy which has inspired the Provincial 
Governments as well. What is that policy? !t is the policy of detention without· 
trial. the policy of British imperialism for the last 200 years, the same policy 
which has continued, at ally rate, ever since 1818. I ask the Government of India 
to reBect as to whether that is the policy they are minded to pursue still. I ask 
them to reflect and to give us an answer here and now, whether they are pre-
pared to abandon the naked imperialism of Winston Churchill. I tell them that 
we know and we feel that it is the same old imperialism that is in force today, . 
only in a parson's cloak. That will not and cannot satisfy India. ~ Govern-
ment ought to have learnt that lesson by now. If we have learnt one les80n 
aft-er these six years, it is this,-that the so-called democracies are myths, t a~ 
the war which was fought, was a war between two rival Fascisms, that whether 
it was Germany and Italy on the one hand or British and America on the other, 
it waR a war hetween two rival Fascisms, it was an attempt to fashify the whole 
earth, only with this difference that the one set had Adolf Hitler as their Fuhrer 
and the other set had Hoosevelt, or Churchill or his successor Clement Attlee as 
theirs. 

Several Honourable Members:. The question may now be put 
Kr. Oh&irmall:. The question is: 
. 'That the question be now put." 
The mation was adopted. 
Mr. Ohairma.n:. The questionA's: 
"That the Assembly do now nri.!(.UTU" 
The motion was adopted. • 
The Assembly then adjourned till Eleven of the Clock on Thursday, the 24th 

January, 1\1,46. • 
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